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[Shri Bhupesh Gupta] should make a
proper statement, at least to tell
Parliament about the case. We are
interested to know what exactly are the
facts of hi« escape.

REFERENCE TO REMOVAL AND
RELEASE OF SHRI P K. KUNJA-
CHEN

MR. DEPUTY CHAIRMAN ; I have
to inform Members that the following
telegram dated the 11th March, 1975,
regarding the removal and release of Shri
P. K. Kunjachen, Member, Rajya Sabha,
has been received from the Deputy
Superintendent of Police, Shoranur;

"Shri P. K. Kunjachen MP who
picketed labourers engaged in har.
vesting at Palathully Village Pal-ghat
taluk Kerala was removed from the scene
at 1130 hours on 11-3-75 to
Pundunagaram police station under
section 38(11) of Kerala police act for
not conforming to the reasonable
directions of Deputy Superintendent of
police Shoranpur he was released after
30 minutes at 12.00 hour on 11-3-75."

MOTION BE STATEMENT IN  RE-
LATION TO THE STATE OF JAMMU
AND KASHMIR

AIT /A, qiAty FAF @A,
LELCALCERE LI R &
armAar wul aav famA oty st
"l {of wet EfTv ied) - ITEwafa
wEITa, & srard w3 g 5 A
T T F AT F 24 B, 1975
F1 Twg qaT ¥ fof 1 a3aem o A
far ol )

fre 3t aoamg & 3w ¥ w@ wgE
F G gY GHAT #1 WA eAmE

[ RAJYA SABHAJ

State of Jamma and 164
Kashmir

fear 1 (Imterruptions) a1 i
AT ATAT & | A% FAX AAANTH AAAAT
T 2 | 97 WINTIAT ®T OF FAAA
gargTm & fom 1 2w &1 wwAr w1 Q0
a@ gwrfag fFar &) o wgeeT A
QI 7Y 9% FT FIEAWT qegrA forar o
rar ff wradT qEedl # GeE 2, 98
feesft @t @, wwyar Fafas faat & faer
it waAifas & T o faere-fHam 9
&1 AT faar | e Fredre § sfa-
g F U A AT T WL FA |
qR g [AwEw g fF g 39 e wie
art e F fay o g W 91 gw
7 WOR ¥ T F ATOA AT AT AT
A0 AT 35 G E W A=A o
AHEATHT | FHI ABN 2, I AT AAMT~
WTF BT H gAATS AT AKA1 & | 39
fawa a7 aga §® 7 W4T 2 | T a6
7 W1 §9 TE FEAT AEAT Z 1w
ara-faarz ¥ g9 F4 A A AT I
F 94 F91 F A F AT 9H
1w 3 7 1@ awen w1 g
FONT AT S FIOT T AT 6
ATAT AHFTHATT ST |

MR. DEPUTY CHAIRMAN: There
are three amendments. Mr. Mathur.
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SHRI BHUPESH GUPTA; (West Bengal);
I move:

2. That at the end of the Motion,
the following be added, namely:—

"and having considered the same, this
House approves of the accord and looks
forward to all secular and democratic
forces in the State of Jammu and
Kashmir working together for the
progress of the State, the well being of
the people and further strengthening of
the nation."

SHRI V. B. RAJU (Andhra Pradesh):
Sir, I move:

3. That at the end of the Motion,
the following be added, namely: —

"and having considered the same, this
House approves of the accord and looks
forward t, all secular and democratic
forces in the State oi Jammu and
Kashmir working together for the
progress of the State, the well-being of
the people and further strengthening of
the nation"

The questions were proposed.

MR. DEPUTY CHAIRMAN: We can start
the discussion, but I think...

SHRI S. S. MARISWAMY (Tamil Nadu):
You cau adjourn the House now.

MR. DEPUTY CHAIRMAN: I think that
is better.

The House stands adjourned till 2.00 p.M.

The House then adjourned for
lunch at fiftysix minutes past
twelve of the clock.
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The House reassembled after lunch at two
of the clock, the Vice-Chair-man  (Shri
Jagdish Prasad Mathur)
in the Chair.

2.00 P.M.

THE VICE-CHAIRMAN: Mr. Bhupesh
Gupta I hop, you will cooperate.

SHRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, I am very happy that we
start this debate when a person such as you is
in the Chair. It is symptomatic of the trend
that this accord is receiving support from all
sections of our people in the country, barring
perhaps, a few, and now you are an
exception.

Sir, in the midst of a disturbing economic
and political situation through which we are
passing today a very exhilarating event has
taken place and I have no hesitation in saying
that the accord which has been reached
between  Sheikh  Abdullah and the
Government of India is doubtlessly a
significant step today which should be
acclaimed by all men of goodwill irrespective
of their political and other affiliations. After
all, what has been achieved is not merely a
constitutional or, shall we say, an
administrative ~ arrangement, what has
happened is something even more
fundamental. The step, we believe, will
strengthen the forces of secularism and
democracy in our country and be at the same
time an invaluable contribution to the cause of
national unity. That is why I say it goes to the
very root of our thinking and existence. This
accord has been achieved as a result of
strenuous efforts by the representatives of the
Government of India, not only Mr.
Parthasarathy on the one hand and by the
representatives of Sheikh Abdullah or, shall I
say, Mr. Afzal Beg on the other. And the
Sheikh himself, of course, played a part in it. I
think all of them deserve our heartiest
congratulations for the patience and
forbearance they have
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shown, for the understanding they have
displayed, for their attempts to come to a
common agreement of the type that we have
before us which is helpful not only to the
people of Jammu and Kashmir but also opens
a new chapter in the developing domestic
relations which in its wake strengthen the
forces of democracy and secularism in our
country. Therefore, we look at this accord in
the larger perspective of what we are striving
for, namely, strengthening the unity of the
country and its secular and democratic
foundations. It has been indeed a victory, a
triumph of all secular and democratic forces,
and that is why we find today forces which are
communal, anti-secular and anti-democratic
have reacted violently to this accord and also
the external forces which are hostile to us have
not only taken unkindly to this accord which
has been reached but have taken to assail It in
a manner which is, to say the least, highly
irresponsible.

Mr. Vice-Chairman, it has been a blow in
particular to -imperialism which always
looked to the Kashmir problem or the
Kashmir issue, as they call it, in order to
divide our people, create difficulties for us
and tensions in the sub-continent and, if
possible, to involve! Pakistan and India in
conflict.

These forces of imperialism have certainly
suffered a serious setback as a result of this
accord which has been reached. It has also
been a blow to Peking, if I may say so, be-
cause now-a-days we find that China, unlike
in the past, is supporting the reactionary
forces in Pakistan as in many parts of the
world. They have come out with an attack
against the accord. It is not surprising for us
because in the so-called  Shanghai
Communique, which was isseud sometime
back after the visit of some leaders and their
meeting with Mao Tse-tung, they referred to
the Kashmir problem and glibly talked about
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Kashmir
the so-called self-determination of
Kashmir. So, we are back to  that theme of
hate and disruption. Well, it i
understandable from those quarters.  But they
all have suffered arcbuff. 1 am using

that  word because these people and
especially the imperialists have always been
trying Do utilise the Kashmir situation or
its relations as one of the constituent States
with the Centre in a manner that would serve

their nefarious  designs and interests.
Therefore, I think this accord is an answer
to a prolonged conspiracy  against the

unity of our country, against democracy and
secularism.  As such, anyone who is patriotic
in our land, anyone who wishes well of our
country, should have no reservation in giving'
unstinting support to the terms of the agreement
which have been arrived at. Here I must
say that in theterms of the agreement,
ifyou go through the agreement, as many of
us have gon, through, you will find that there
is practically nothing new in the sense that
nothing new has been written into the
Constitution even indirectly, or is proposed to
be written. In fact, the accord has been rightly
claimed to have been within the framework of
the Constitution. Tn the statement made by
the Prime Minister in the other House and  in
this House also, she said:

"The agreed conclusions have been
formulated within the fram-work of the
Constitution of India"

This is the position. Therefore, the accord
does not mean in any way a departure from
the Constitution of India. I have mentioned
this because some people are trying to make
out, and we shall soon hear them, as if we are
departing from the constitutional arrangement
and indirectly smuggling something into the
Constitution which was not intended by the
Constitution or which runs counter to the
spirit and letter of the Constitution. Nothing
would be a greater distortion of truth or a
more vulgar interpretation of the
Constitution.
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Mr. Vice-Chairman, as I said, it has been a
great blow to the forces ini. mical to our
country.

Now, unfortunately Prim. Minister Bhutto
hag chosen this occasion to issue protests and
even threats. The other day he called for ,
"hartal". Now w, read in the newspapers that
he has asked for some kind of a
demonstration, observance of what he calls
'Day of Self-determination' on March 17.

It is rather surprising that Mr. Bhutto should
have thought this was the best way to meet the
situation which has been created. If anything,
what has happened in Kashmir would
strengthen the scope for our effort to bring
about normalisation in the sub-continent and
peace in the sub-continent. It is in absolute
accord with the spirit of the Simla Agreement,
if the spirit is not divorced from our
commitment that we should work together for
the establish. merit of a durable peace in the
sub-continent. When Mr. Bhutto gives such
threats and calls for action, well, I am
reminded of the past. You will remember that
immediately after the U.S. Pak pact was
signed in 1954 or round about that time, again
the Kashmir question came up. At that time
the then Prime Minister of Pakistan said that
he thought that the U.S. arms to Pakistan
would help solution of the Kashmir problem.
Referring to this speech in the Parliament on
March 1, 1954, the late Prime Minister Pandit
Jawaharlal Nehru said:

The Prime Minister of Pakistan has
stated that by the receipt of the military aid,
a momentous step forward has been taken
towards the strengthening of the Muslim
world, that Pakistan has now entered into a
glorious chapter of its history and is now
cast for a significant role in world affairs.
He has also stated that this military aid will
help to solve the Kashmir problem.

Somehow or other we find that connection
again between military aid to
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Pakistan and the revival of the Kashmir issue
in Islamabad or Karachi or Rawalpindi, as the
case may be. That connection seems to
continue. It is quite clear that today when
Bhuto speaks in this manner, naturally h, has
the prouding, if not in publicly spoken words,
and backing of American arms. Their arms are
speaking, if I may say so. It is the U.S. arms
which are already in Pakistan and which have
been promised to be delivered to Pakistan that
speak. Mr. Bhutto's word, therefore, should be
taken in that connotation and in that light.
Otherwise I cannot imagine why Mr. Bhutto
should suddenly lose his balance and speak in
this manner. He even said that Kashmir
problem should have been settled bilaterally in
accordance with the Simla Agreement. I again
studied this Simla Agreement. I do not find
any commitment on our part that internal
problems of our country should be settled in
consultation with Mr. Bhutto or the leaders of
Pakistan or Government of Pakistan. There is
no reference whatsoever. And there could be
none. It would be a sad day if Mr. Bhutto has
to solve his problems in some of his States or
Provinces in consultation with us. How could
it be? Bilateralism is intended to solve
bilateral ~ problems through  bilateral
discussion. Kashmir has been a problem—if
you call it a problem—of internal democratic
growth and development of national
integration. If any residuary problem remains
today, it is the problem which has been posed
by Pakistan itself as a result of illegal occupa-
tion of some parts of the State of Jammu and
Kashmir. If there is any bilateral talk called
for, it is called for in respect of that part of
Kashmir which is still under illegal occupation
of Pakistan. The matter has been taken to the
United Nations years ago At no point even the
United Nations challenged our claim and
position with regard to the State of Jammu and
Kashmir. This point was emphasized again
and again by Pandit Jawaharlal Nehru both in
this House and the other House. I recall to
you the speech of
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Pandit Jawaharlal Nehru on March 28 1951,
when he said:

Kashmir is jurisdically and politically an
integral part of the State of India and at no
time the United Nations Commission or the
Security Council challenged this fact.

This was the position and even the United
Nations could never challenge this fact, which
was mentioned by our late Prime Minister in
his speech in the Parliament itself. 1 do not
know why Prime Minister Bhutto now should
think in these terms. He thinks that we
should have discussed it. Well, there is no
question of any discussion. Are we to discuss
with him as to who should be the Deputy
Speaker in the Kashmir Assembly?
Tomorrow he can say that. The day after
tomorrow he can also say that we should
discuss with him asto who should be the
Commissioner of Polic, or the Inspector
General of Police in Kashmir. It is absurd
and I have never heard such fantastic
statements having been made in international
affairs.  What  has happened in Kashmir?
The Constitution remains where it was.
Kashmir remains as it is except the some part is
under Pakistan's illegal occupation and w, are
not going into it at this moment. Nothing has
changed there. All that has changed is that
another Government, by agreement, has come
into existence. Even the Assembly remains as it
is and the same MLAs are there. Everything
remains  where it was except that a new
Council of Ministers has been constituted,
headed by Sheikh Abdullah. Therefore, how
does it become something which defies the
Simla  Agreement? I cannot understand this.
In 1972, with Mr. Mir Qasim there as the
Chief Minister, Mr. Bhutto signed the Simla
Agreement and he did not make any big point
then. How does he now make a point when it
has been decided that Sheikh Abdullah
should be the Chief Minister of the State of
Jammu and
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Kashmir? When it. has been endorsed even by
the former Chief Minister ol the State Mr. Mir
Qasim, who has undoubtedly shown great
imagination and understanding of the
problem, how can Mr. Bhutto make any point
now? This is the position now.
Therefore, 1 say that this is an interference in
the internal affairs of our country. Mr. Bhutto
is interfering  in the internal affairs of our
country contrary to the Simla Agreement,
defying the spirit of the Simla Agreement and
all that it stands for. I think this is rather a
serious matter and we are very sorry for Mr.
Bhutto that he should not have learnt the
lessons from history. It only harms Pakistan.
We have no quarrel with Pakistan. When we
talk about Pakistan, we feel that we are
talking about our own brothers and sisters.
Maybe, we are juridically divided. But there
are many things, history, culture,
association, language—these ties bind us
together and these pulls are formidable pulls
and, therefore, when we have to criticise Mr.
Bhutto, we do so with aheavy heart, Mr.
Vice-Chairman. After all, if all goes well with
Pakistan, all goes well with us and if it does
not go well with us, it does not go well with
Pakistan. Our destiny our future, are all
inter-woven together and we must go
together  as friends, as brothers and sisters,
and as neighbours, as good neighbours, in our
co-operative efforts to make our future. Mr.
Bhutta got the bilateral agreement, well, the
Simla Agreement, and I think the same should
be lived up to. Why is he injecting a needless
controversy where there is no contro-' versy or
dispute in this matter as far as the present
arrangement in Kashmir is concerned?
Therefore, I think that such an interference in
the internal affairs of our country is not good
and it does not speak well of a leader of an
important country in this part of the world,
namely, Mr. Zulflgar Al Bhutto.

Now, Mr. Vice-Chairman, Sir, we are all
naturally very happy that an agreement has
been arrived at now. In fact, as you know
very well, the
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proceedings will show that for the
last 15 or 16 years we have been
pleading for such an agreement, such
an arrangement, such an understand-
ing. Some of us had met Sheikh
Abdullah again and again I must say,
Sir, that when I met Sheikh Abdullah
some years ago, well, I felt that he
was groping for his way to come to
an understanding with us. I {old him
on my party’s behalf—I was not au-
thorised to speak for anybody else—
that this was the position and I told
Sheikh Abdullah that our impression
was that the present Government, not
only the past one—the present one I
am talking about—was seriously in
favour of arriving at an understand-
ing and accord with him and that they
were not interested in the least in ag-
gravating the situation at all. That
part we said and my impression was
that he toock me at my words and
took me seriously and he also said
that there were urges that they must
come to an understanding with the
Government of India. I said that I
felt from the words that flowed from
these benches and from the speeches
of the Prime Minister that they were
earnest about ccming to an  agree-
ment. Well, we were told by some
that it was so. But actually what
has happened shows that what we
felt was correct and what others felt
is not That's how it happened.
Therefore, I say that the events have
behind them certain very significant
promptings  of life on either side.
Twenty-one years have passed since
Sheikh Abdullah ceased to be the
Chief Minister. Now he is back at
the helm of affsirs again, These 21
yvears have seen significant changes in
the world, in this sub-continent, in
India, and if I may say so, in Pakistan
also. Now it is no use frying to harp
on the past at all. We must know
how to live for the future. If you
harp too much on the past, there is the
danger of losing the future. And, ] am
afraid, Jan Sangh is precisely doing
that. 1 was going through the Jana
Sangh paper, Mr. Vice-Chairman, the
‘Motherland’, as I always do; I was
appalled to find that this paper was
writing page after page fo make up
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the past for propagation—the past
which has lost 1its significance in the
face of new challenges in the course of
history. Now these are being raked
up, It is being done. What Sheikh
Abdullah was trying, what we said
and what we did, is the forgotten past
—forgotten in the semse that we are
working for the future. They have
their place in the history. But we are
now 1n the process of making history,
shaping history. Why should we bring
back old things from history in order
to stem the tide of events? That I
cannot understand. But this is the
Jana Sangh policy.

The same thing Mr. Bhutto is doing,
He has been bringing up all kinds of
things. Perhaps the biggest argument
he has got is the American arms. Now
that kind of argument can make no
sense with anybody. But again I may
say that the world has changed far
too much, and no amount of tanks,
guns and bombs can alter the tide
of events and the march of history.
We are marching along the path of
peace, friendship and good neighbour-
liness, The Simla Agreement is our
banker, The Simla Agreement does
not seem to be the banner of Mr.
Bhutto. Had it been so, he woulg not
have gone in for arms from USA. We
could solve our problems threugh bi-
lateral and other discussions, The
moment he got arms from USA, he
has given the call for ‘hartal’ in Ka-
shmir ....(Time bell rings),

Well, I will finish, I must say in
this connection that that will not help
anybody. We are very much upset by
1t because we all sincerely desire the
Simla Agreement tp succeed. On our
part we are trying to make it success-
ful. But, unfortunately, that effort is
not being reciprocated from the other
side as it should be. ,

Here I find that our friends from
the Jan Sangh will be speaking. May
1 anticipate that a little?

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): No. ....

(Interruptions)
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SHRI BHUPESH GUPTA: Even when the
talks were going on, the Jana Sangh were
very much against the talks. They called it a
conspiracy, plot and what not.

Recently, I find that an illustrious lady—
shall T call her a dowager or ex-Maharani?.
.(Interruptions,). She said that this is a sinister
conspiracy. Now, what do we think? She may
be marching in the 'people's march', flanked
by Mr. Vajpai on the one side and Mr. Advani
on the other side. It was a very good sight, no
doubt—the lady being flanked on the one side
by a confirmed bachelor and on the other side
by an equally trust-worthy married man.

SHRI SUBRAMANIAN SWAMY: I hope
you did not die of jealousy.

SHRI G. LAKSHMANAN (Tamil Nadu):
You were also observing from some window.
I saw you.

SHRI BHUPESH GUPTA: I was watching
from the Western Court as to how the
procession flopped. Now, many arguments
have been raised about Article 370. What is
Article 370? Here is the Constitution. The
accusation is that Article 370 has been made
permanent. Mr. Vice-Chairman, if this Article
370 has been made permanent, it has been
done not by this Agreement, but some 15 or 20
years ago when the Kashmir Assembly was no
more there. Nothing can be done about it. W,
have been living with it. It has been there since
the commencement of the Constitution. Why
should there be this sudden cry that this article
has been made permanent? Kashmir was given
a special status and it was left for the Kashmir
Assembly to decide about Article 370. They
did not decide anything. They wanted Article
370 to remain. They are not worried about it.
Here also, we do not bother about it. On some
occasions, Jan Sangh raised a hue and cry
about it. Now they charge that it has  been
made permanent.
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There is nothing of the kind. This agreement
will continue giving the Kashmiri peopl, their
special status. (Time bell rings). I would like
to add in this connection, before I sit down,
that the Prime Minister has expressed hopes
that Sheikh Sahib would now be in the
mainstream of our national life. I fully share
this. There is an obligation for us also. We
must truely help him come into the
mainstream of our national life. Let it not be
said by Sheikh Sahib and others that we have
asked him to get anchored like the house boats
in the Dal Lake that never move. Ours is a
running stream It is the moving mainstream of
our national life into which Sheikh Abdullah
has come and certainly that will strengthen
him and strengthen us. That is why we wel-
come this thing all the more in the larger
national interest.

We know very well that we shall hear Mr.
Mariswamy. He will refer to Mr.
Karunanidhi's speech. He wi!ll claim
something. I may say that no State was given
the status as Kashmir got under Article 370
and it is useless now to bring in that kind of
demand. Our Constitution did not give that
kind of status to any State. So far as Centre-
State relations are concerned, by all means
democratise them by making the unity
stronger. We are all for giving more economic
powers to the States so that they can carry on
their developmental efforts. At the same time,
we are all for strengthening the unity of the
country. It will be most uncharitable and
hitting below the belt if this agreement is cited
as an instance or a precedence in order to get
something or to put forward certain demands,
not openly separatist but with the spirit of
separatism behind them. Mr. Karunanidhi has
threatened that he would start other methods.
We would like to hear from Mr. Mariswamy
what other methods he has in mind. (Time bell
rings). Therefore, let us not spoil this thing. I
would ask Mr. Mariswamy and others to give
it a national reception. I know that they may
not support it. Jan
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*Sangh will certainly not support it. They have
made up their mind. But the whole country
has welcomed it. I have gone through many
newspapers, editorials and otherwritings.
Rarely have I com, across an accord between
the Government of India and some other
people which has received such <enthusiastic,
whole-hearted support as this particular accord
has received. Therefore, let us join with the
people who have hailed this agreement and
support this accord which has been arrived at
as a result of painstaking efforts over the
years. We must not only give it a trial but we
must make it a resounding success for the sake
of people of Kashmir. I should like to say that
steps should be taken for the economic
development of Kashmir, for the well-being of
the people of Kashmir. My amendment speaks
to that effect. I would urge upon the Central
Government to render all possible material
help to Sheikh Abdullah, his Government and
the people of Kashmir so that the industries
can come up, the economy can look up, the
people get relieved and their distress and
suffering are less than they are today. This is
what I would like to say. This accord must be
followed up by such measures for the well-
being of the people of Kashmir. And that is
the primp consideration in this context to
which I must draw the attention of the
Government. Again, before I sit down, I must
congratulate those who have worked for the
success of th, accord and they deserve our
appreciation. I do look forward to this effort
producing still greater result. I do hope that
Sheikh Abdullah when he has taken the helm
of affairs in Kashmir will do everything
possible as a statesman of the old British davs,
as a freedom fighter against the British
imperialism and he would Drove to be a
powerful force in strengthening not only
democracy within the country, not only
secularism within Kashmir but the unity of the
country as a whole.

With this perspective T once again extend
our full support to a magni-
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ficent agreement or, I should say, accord
which has been arrived at for the well-being
of the State of Jammu and Kashmir and the
nation as a whole.

SHRI V. B. RAJU (Andhra Pradesh): Mr.
Vice-Chairman, Sir, [ rise to give the
warmest welcome and express the highest
appreciation of the accord that has been
recently entered into between Shri Sheikh
Abdullah and the Prime Minister Shrimati
Indira Gandhi

Sir, my amendment is similar and the same
as th, amendment of Shri Bhupesh Gupta..
.(Interruption). It is a fact that there is an
identity of views on certain important matters.
Sir, I am grateful to Shri Bhupesh Gupta for
the expression of his great appreciation of the
achievement made by tne Government and I
claim "this achievement as the achievement of
the ruling party, the Congress Party.

Mr. Vice-Chairman, Sir, we have in this
country a stable polity which has revealed its
vigour and health, a democratic policy which
has really risen to the level of solving the in-
ternal, domestic problems in a way that very
few countries have been able to resolve
whenever they faced such difficulties. Sir, the
cultural level of the polity or the level of the
political culture is always revealed by the
manner in which the domestic issues ar,
mostly resolved—it is not merely waging
wars and achieving success but resolving the
internal and domestic differences and also the
manner in which they are resolved, leaving a
good tradition for the posterity to take
advantage of. About this accord, as Shri
Bhupesh Gupta has said, there had been the
widest appreciation, ex cepting one or two
lone voices. And, it is really a significant
factor that there has been a grand isolation.
We are using the word 'grand' in grand alli-
ance; like that there has been a grand
isolation. With the exception of the Jan Sangh
and its step-brothers the B.L.D. in a low key,
not actually as vocal and as vociferous as the
Jan Sangh, with the exception of these two
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political forces all shades of opposition
political opinion welcome the accord on
Kashmir.

AN HON. MEMBER: The B.L.D. is
actually yet to be understood correctly.

® UNARTGW  (Iq 9TW)
qruF T FT A TN @G 27

SHRI KALI MUKHERJEE (West
Bengal): It is a kichhri.

SHRI V. B. RAJU: I expect in this House
some improvement over the performance in
the other House because some time has
passed and public reaction and response have
been there. I hope our wisdom really uses the
new direction and as Shri Bhupesh Gupta has
said—I also actually stand by him and
reiterate—there must be a national consensus.
It is not a question i i party consensus alone,
national consensus must be there. And, in this
democracy we have seen and we have been
wise enough to distinguish between what is a
party matter and what is actually a national
matter and almost on all national issues we
have been standing together.

Sir, not only here in this country but even
outside there has been a very high
appreciation. Even a newspaper like the
London Times, which was not always happy
with us, said:

The bulging file on a problem that
surfaced nearly 30 years back will be
closed and the United Nations will see the
end of the long dispute with which it was
saddled.

Even the London Times has said this and
ther, should be nothing like a Kashmir issue
now. This is a matter which we have to take
note of. Even outside expression has been so
receptive and so healthy that any dissenting
voice in this country will not b, appreciated.

Mr. Vice-Chairman. Sir, this accord which
was achieved by us "is the result of the
employment of all the
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resources of patience and negotiatio-nal
resilience at the command of the Prime
Minister end her Advisers." I am quoting this
from the writings. of a columnist. Now, this is
how the public press ha, received it and given,
great  appreciation for the  patience
demonstrated and also the capacity to
negotiate. What is the philosophy behind this
accord? The philosophy is '"Trust begets trust\
That is the philosophy. Now, it is not the
niceties, legal niceties and constitutional
niceties, in which we sometimes get ourselves
trapped. Now, there is trust after long year, of
distrust, say after nearly 22 years of distrust,
there is trust again on both sides and on all
sides. Now, it is in this atmosphere that we are
now discussing the matter. Now, can it not be
accepted by the opposition, particularly by
these parties to. which I made a reference?
Kashmir is a bastion of secularism. It is here
that a fitting reply was given to the notorious
two-natio, theory. Now. does not the Jan
Sangh—to which fortunately ., unfortunately.
Sir, you belong to—realise that Kashmir has a
special position because of both geo-grahpy
and history. There is some history behind it. It
is a situation. I said it is a special situation,
better or worse.  (Interruptions.)

SHRI KALI MUKHERIJEE: Do not argue
with new-fascists in India.

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR): Mr.
Prakashvirji will reply. Please hear him.

SHRI V. B. RAJU: Let us learn not to use
bad words against each othtir. I am actually
trying to fix my gaze ,t the Chair alone. I
would not 1ik® to be 'disturbed, this way or that
way. Sir, it is her, that a befitting answer was
given to the notorious two-nation theory. Now.
as I said, Kashmir has by its history and
geography a special position. When we



181 Motion re. statement
in relation to the

geography a special position. When we talk
about Kashmir problem, it is not actually with
regard to the part which is in th, possession of
India, Kashmir is divided and a part of
Kashmir is under the illegal possession of
Pakistan.

SHRI SUBRAMANIAN SWAMY: What
are you doing about it?

SHRI V. B. RAJU: Because of the
vulnerable position of a part *which is
occupied by Pakistan, the neighbouring
country of ours, and since the people of
Kashmir had passed through three wars and
earlier raids, Sir, we must have sympathy for
the people of Kashmir. Not only the people of
Kashmir and the leadership of Kashmir have
been giving the maximum support to the
philosophy of socialism, secularism and
democracy but also bearing the brunt of
attacks from outside. Sir, it is very easy to sit
far away from the border and talk sometimes
in terms of waging a war. When war comes it
is not those people who speak loudly that go
to th, battle-front.

AN HON. MEMBER: Hear, hear.

SHRI V. B. RAJU: It is the people
on the border who actually shed their
blood and give their life. It is very
easy to sit in Delhi or i, soma part
of the country, far away from Srl-
nagar, and preach sermons. Now, in
fact, 1 would like to say that this
accord, really --------

SHRI SUBRAMANIAN SWAMY:
Shyama Prasad Mookerjee! You killed him.

SHRI V. B. RAJU: ...would help in the
ideological battles which are now being
fought, secularism and democracy on one side
and commu-nalism and reaction on the other.
Now thes, are the bodies which will really
give us the desired results and now this accord
would really help u».
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Now it is easy to belittle these thing* but after
passage of time their significance will be
realised.

SHRI SUBRAMANIAN
Selling out!

SWAMY:-

SHRI V. B. RAJU: I do not think some of
the critics....

SHRI SUBRAMANIAN SWAMY: Not
only giving a special status because of
communal....

SHRI V. B. RAJU: Sir, I would request
you to help me by stopping this running
commentary.

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR): You don't
see.

SHRI V. B. RAJU: I do not see. I am only
appealing.

Sir, sometimes when we do not
hav, arguments we us. actually loud
voice. That is not good. We have-
here t, understand the things correct
ly and really help in the situation.
Ay Mr. Bhupesh Gupta said, it is
not

(Interruption by Shri .Subramanian Stoamy)

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR): Mr.
Swamy, you are making Please.

SHRI V. B. RAIU: sir, I do not find such
people, really helpful I do not think those who
come and say "Did I not tell you?" are helpful.
It is not that. We have to see that certain things
do not go wrong not only that we do not
commit mistakes here but also that friends in
Kashmir also do not commit mistakes. It is
ultimately the greater integration, the higher
integration which we are aiming at. There is no
difference of opinion on that point. What is the
fu, of trying to actually break this accord
wholesale and say there is a difficulty here,
ther, i5 a difficulty/
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there and try to point out such things which

might prejudice the atmosphere? It is not that.
What is your objective ultimately?

This accord was not entered into because of
any diffidence or lack of confidence or lack of
strength on any side. It is from confidence and
strength that this accord has actually been
arrived at. (Tim? bell rings) How much time
have you given me, Sir?

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR). You have take,
fourteen minutes.

SHRI V B. RAJU: Any step that will bring
about political stability and tranquillity in
Kashmir—a sensitive border State—will be of
great benefit to the whole country. Let this be
remembered in history. This accord is an
achievement marking the maturity i, our
political development.

Sir, as has Been said by Sheikh Abdullah,
'Th, accession of Jammu and Kashmir is not a
matter at issue. It has been my firm belief that
the future of Jammu and Kashmir lies with
'India because of the common ideals we
share". What more do we want, Sir?

SHRI SUBRAMANIAN SWAMY: He is
talking like another Prime Minister.

SHRI V. B. RAJU: Sir, it is only Shri
Subramania, Swamy who speaks like that.

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR):
Don't hear him.

SHRI V. B. RAJU; The return of Sheikh
Abdullah to Srinagar and to the mainstream of
political life is to the good of the State and the
country. The nation will welcome Sheikh
Abdullah's return to constructive political life
and share the confidence -express»d by the
Prim, Minister that
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he will make his own distinctive contribution
to the task of strengthening the nation and
sustaining it ideals.

Sir, I would like to emphasise on one point
which I hope the Opposition will really take
note of. We are talking about Centre-State
relations. I think in this particular case the
general aspect of Centre-State relations is not
very much relevant but ye(t by accepting a
variant in Centre-State relationship, the accord
reminds that in a country, as varied as ours,
the essence of unity should not be sacrified at
the altar of unity. What the Jana Sangh wants,
as | understand, is unity. Unity presupposes
diversity. Sinc, we have diverse people,
diverse areas, diverse climes and diverse
interests too in fact, we ar, trying to achieve
unity; otherwise the slogan of unity would not
have come at all. What is it that the Jana
Sangh wants? Unity alone? I it possible and is
it desirable? Our strength lies in unity in diver-
sity". That is what is being aimed at. The
special status to Kashmir through Artitcle 370
is not an exclusive matter. Other Articles also
in this Chapter follow, Article 371 and its
parts also provide for special requirements of
Nagaland and other States. The Chapter has
only transitional provisions. So, it is not only
Kashmir that has been given special status but
other parts also have bet'n given special status.
Even " the Union all the areas do not enjoy the
same status. There are the Union Territories.
There were was the constituent federal uniong
like the States. Ther, are smaller States, very
small States and very big States. Where is th,
question °f achieving unifoTwiti? Then w, ar,
committing a mistake in understanding
'accession' and 'integration'. About accession
there was no dispute. 'Integration* is a ques-
tion of degree; how far we have been able to
integrate the people of this country perfectly is
the question. Sir, that is why, in a nation, apart
from these three pillars—democracy,
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socialism and  secularism ----------- .there is
also unity' on which we have to emphasize. It
is very essential. We are multi-ethnical, multi-
religious and multi-lingual people. We are not
a single homogeneous community as you find
in the United Kingdom o, Federal Germany or
France or for that matter even in Bungladesh.
Therefore it i the history of the country, it is
the peculiarity of thc( country that has to be
borne in mind. Every aspect has to be treated
on its merits on the actual situation of the
country. Sir this Kashmir has a special
provision, as I said due to both history and
geography. (Time Beli rings). Just give me
five minutes.

Sir the new developments in democracy
are bound to have a healthy influence on the
situation across the border. That is the
point that has unnerved the rulers of Pakistan
and that is why Mr. Bhutto is also making
some noise.  Sir, let me at this moment
bring to the notice of thci House how
Radio Pakistan tried to exploit an incident
in Jammu on the day of th, swearing in when
there was some demonstration when there
was some law and orde, trouble; the Pakistan
Radio seems to have broadcast that the armed
forces, the army opened " °" those who
did  not agree with the accord.  Pakistan
had in ity  mind that pro-Pakistani ele-
ments were P't down whereas here it was
the Jana Sangh who disturbed the law and
order. See, how  the things become
conspired and how the Radio  Pakistan has

exploited the event that there were elements
who in this country = wer, against  this
accord presumably meaning pro-

Pakistani elements.

Sir, we should be very careful in our
agitations in our dissent and ** these things.
Sir, Mr. Bhutto's letter to the members of the
U.N. Security Council on Kashmir accord
shall be taken up by ug for th, purpose of
record and nothing mor, or nothing less Thii
matter is a closed chapter.
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Sir, in legal houses and outside Article 370
has been mentioned very prominently and th,
Prime Minister has said very clearly and it ha
been, said in the accord also, that rothing
peculiar has been done nothing specific has
been donq to alter the position °r alter the
contents or alter the spirit of Article 370. It is
not there, Sir. It is a matter of fact.

SHRI SUBRAMANIAN SWAMY: (Uttar
Pradesh): Very offensive.

SHRI V. B. RAJU: Now, Article 370. It was
provided by th, Constituent Assembly—and
Shri Gopaias-wami  Ayyangar  made it
very clear, very clear—and it is said also
in Article 370 (3) that the President could
repeal that Article or could modify or do
anything provided the Constituent Assetmbly
which was going to be established—Mr.
Gopalaswami Ayyangar had said at that
time—in Jammu and Kashmir would ask for
it. And that Assembly did "t *k for it. Ther,
was no Presidential Order issued. The
Article has been there. Th, Constituent
Assembly did sit from 1951 to 1956, and after

1956 i, these two decades many Acts have
been applied and many
Constitutional provisions have been
applied to Jammu and Kashmir.  Things

have been going on  smoothly. And
what is th, change that has been brought about
now? Nothing. Now, in fact [  should
compliment *he leaders of Kashmir
particularly Mr. Sheikh Abdullah and his
em's “ry, for having agreed about th. appoint-
ment of a Governor about the Elc-tion
Commission, about the franchise about the
Legislative Bodies—many things The
Assembly of Kashmir has Dowers today to
amend their Constitution and actually change
the character. They have agreed not to do
that. This is an achievement that has not been
highlighted. I, fact, this accord secureis the
co-operation of th, leadership of the Jammu and
Kashmir State that such important matters
are not going to be amended;
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No. 5 ay an arrangement reciprocal to what
has been provided in Article 360 (i), a
suitable modification  of such Article as
applied to th, State should be made by
Presidential Order to the effect that no law
made by the Legislature of the  STat, of
Jammu and Kashmir seeking to make any
change or in the effect of any provisions of
the State of Jammu and Kashmir relating to
any of the under-mentioned matters shall
take effect unless the Bill having been
reserved for the consideration of the President
receives his assent. What are those? The
appointment  powers and functions and
privileges of the Governor, and also election
and other things. Now today the
Kashmir Assembly by two-thirds majority can
change it. Eve, though ftiey have the power,
they have agreed that without actually the
Bill being approved by th. President of
India, they will not do it.  Now it is such a
concession  for better integration that
actually th, leadership  in Kashmir has
agreed... (Interruptions).  Sir, my point is
that we have marched much ahead, we have
gone fa, ahead, by this accord in the
process of integration. Any  agreement or
accord is on a give an"o7 take] basis. There is
no question (f failure; there is no question of
success.

Sir, in the end I will say only one point. I
think this Parliament will be not performing its
function properly unless it takes note of the
sacrifice made by the Legislature Congress
Party of Jammu and Kashmir Assembly. Sir,
any accord with Kashmir is a domestic matter.
Even change-ove, is a domestic matter of the
Congress. When it is a domestic matter of the
country, it is a domestic matter of the
Congress....

(Interruptions).

SHRI RABI RAY (Orissa): Mr.
Sheikh Abdulla is not a Congressman.
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SHRI V. B. RAJU: Congress has a right to
be in office in Jammu and Kashmir.

SHRI RABI RAY: Sheikh Abdullah is not
a Congressman.

SHRI V. B. RAJU: That is exactly so. Mr.
Rabi Ray has agreed for the first time with me
that the Congress Party has sacrificed its
interests to be in power and has allowed
actually a non-Congress party to com, there. It
is in the best interests of the nation. It is not
for party purposes. It is only for integrating
Kashmir closer with the rest of India. It is a
sacrifice made by th, Congress Party. On this
occasion I take the opportunity to salute Shri
Mir Qasim for having actually done a virtuous
thing in history

o AEGAT T, (3T 93A) ¢
greamafa o, sageTe dgE #1 gm
saa 7 @ are favamsE w1 (wwe
ZHT 927 ) UH WAAC 4T WA 1962 H
dfaat q ar€ aré & A aar §7 9
qv qrFAe fFar 2 g 9 9
BT qIHT | FHIT WAL AT X HPTAAT
g g & fatm & amee dfeq o &
faa T wegear £1 FTOAT w7 FEHAT AT
T FT YA IAA FT 1qA FAT JIOW
femr o 19539 dfeq ot #1 faaw
ZrT HHTeaE rer & arq Iaw frewr
FLAT 927 | FAANAT et gfaw ady
T ANENA F wvEed ¥ qEia 39 qa
¥ o awe faar oswR W G 3w
arfedt &1 Fafaa g ararfae ar)
AT AT W THT GH F A=-(74T:
Az A1 IEMA IAY faar sEE ww @
9 HA AT L T F F@ AII0 T
ZUT WA IFA FaT fF a7 oF wEm
g qaid  weft oY =39 oW gweg ®
ga% 2 % o0 awaty ¥ arg ¥ 3w #fz -
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ATLAT FVAFAT E AV ES OAT ATAT AT
Z 5Fq EfAs g § awew fra
WMANR TG R TAF @A T ET
FH.T WA AT 37 2 6 o AT A,
FrarT 7g, @19 F7% fore s F1 ram
ar 5Aw fEar A g T\ oA
AT FpT ATTATH 2 | qorer 7 A7
orex 7 foran @ 7 faeama gfaveeny
ow T faasr fawam 5= sr a@
BF-5F F THH! favama w1 Az )
A 21T T 0 e ar T 2
T FEAT 2 % 3% avaen ¥ Sy A
IH A7E FT GIET FIAT qUA R 62
# zraa v (eafy ¥

geaamfa &, & 9 IFT FY
T AT F ATAT 14T E | w7 A
T FIHIT TUST FT 977 7 fa=q
ZW A A1 3w w7 gEdr famEm §
Foar famama 93 gramz fu, 2eaams
AT sirage T faw Frages 07 gzt
fro saw 917 waroe gfdfag 7 faw
faeaaa av genae frg s A1 aee
T ar | AfFT Fep A Fed a9y
Fara # e g 3w g 3w
AT T A | F gaq weAl 7 AEr
FEAT, T HIT FONT a9 F 3N
g9 ¥ W0 Aaw g, Y w TH FC
gitr =maEa F v wfew 3q,
37 At AgT 7% wgraw 7 faar & fx
T F g o faaw g 3T F A
FILOW A | aF F1007 797 97 5 =f.a%
OATE A 15 FET, 1947 F TF AH
aarar 4 fF TEEEz agde G T
a1 wifsaras w1 faset ) s
TISEAFIZ AI7AIG 71 7 (Gaqa7 a1 g747
H FIVHIT AT FT ZATL 99 F1E ATT
721 a1 faary =% & s F oA &
qA | gHe, wfEw wgrad ¥ wAa,
zafaw | 37 g2 seq Wiw wroT e

Kashmir

® WA 4 fqq7 & a7 qgraen gfdag
T AT § AEwT qE 7 fF oy W
F9q T U & wred § fagm F g
W@ gEgeAT F1 TEH AT FIHIT T
g9 fafaezT gar sro ) 57 W
gw #g av7 & & 7 udm exvaan
qgam & Far 4, Jfpg agroon gfdqg
#1 3T afafafaai &1 379 5 a
A% 397 famry a3 a1, Fwr i
1953 ¥ ZHTT §7F17 FT A ATAAT T2T
o7 AT v wEwE freat, § AT wrarE
7T9feT 7 1177 7 agE W 7g FIAT 79
froraiamararmar d, Ia% arg 7 ¢
ar @ 2, faag 7% 5 9@ a9
TEATAT ArA, IAFT ATgT T@A H e
o799 7 F qfqaey T amg 7% faaae
T | TG gFEwT A1 A7 9 foeware
#7 g9 @ F1 T@x F1 qare fEar
Az F argra # fw gwawg aoEr- A
7 73729 fzu wa qrEa w1 fresard
¥ AT H | GENF ATT 1953 7 w4
Fawr fazgary fear mar I aug gfew
W ¥ AT A FAMIE AR AR
IAFT fregr far qar | & = o
F fare 7 5=t agr F7ar w737
fvT garer 57 IA%1 B 37 W4T A7 IR
T2 fregare far @, . qeFrT |
FAT W52 F¢ 3% AT & 1% ! faemar
Trgar | & a1 wfaw ara w17 fgamn

qEAT § W g AL
3P.M. ¥ W@ wEedl & g A

uw faega a9 @1z § 47 41
1965 § | 1965 ¥ 7% g7 A1z a7
ardt gy o qr 9@ dm wEpEAr W
gF W qrEr &1 qrEeE faar ar 77
34T F A woT 73% 7 foaa ¥ fam
F@T AT T IAFT AT Ao A7)
A o @183 T HyAT Z9 ATAT FTHIL
75 AN FT geqan fyar AT 3=
£ 9T FT q7AT FT | qrET F THO0A AT
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IAET GTAT FIAFA AT WY FIOHT &
a1 IAF wOAr ATATE A
39 97 IR faEarT ¥ gwvwr o= |
afer ma & sfas mwa aopr 9
w1 ara =@=t w4 fom & fau wa
THTT FY qg T AlZ I FEAT 92—
Ty g A iz gu €, a
A &1 A 34, ag A faa® s
WITA HOH(7 FT TG HE3ee1 1 47 IS
T FAT 97 WL T Hegear w1 419 H,
IAHT arar ¥ 419§ qq| AT 9,
ag 9 4z 41 f& w@ meEgeen gt
I3[ ATET H A1 gH F W AT T
9% =13 & a8 faer ™ o T wefor
Wt T | et # 5 g #
TEdt 4, sit afeeara g1 g 91
Fuq 3% foru uF S wiFw F wqgeqr
F1 | IH TG WA AT gAeqr F1 A€
wesitfen & wifgeardl aegerEE &
1T Iq @A™ A W@ weEeen &1
7 & arzw fafaeey a1 oq &g &
faea Y saaeqn ot &7 | 7@ A1
agt 9% fad A% faes & I, 51 99
S A1z & amEw §, 9T U F 99
A & & zEw ama & ¥ WG
& woeAt /17 & FrE T A19 A2 T2 @
g | & agm 7 afz st & 1€ fom
70 Tw A w1 Awa o v fam gw
AR M TR FT@E 39 F I a@
A8 2, & mowt W/ wE AT ¥ @I
g ar @ T € T Ay @ Ry
At ag AR A FaE | IW 99 AZ H
forar 2 fF oifeeara 1 s&wT S9=1
gfewfady gifees aft 2% 47 1 5=
g% Az § fa@r 8 wroy s 7 fip
T WeErWl ¥V T R @A A
a=1 & fory S %1 FEAT ST TEA 7,
HAT S wAT FT HEAWT AFT ATEA
g T T & 7T A1 gEe fowa qw g
FeFT A7 A GEATT F+( TEA F |
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T @F 74T, 3T G5 12 F AT FIEHL
2z @ faan fis wr sreget Gifeare
1 /39 T 55 79 7 A7 gl §
WY IART AW TR gE TEAI I H
T T ATH ATETT F OIAET GIFIE
T® OFTHI YT AT 34 4% FWAT
AT G20 | Al qgi A IEE g7
TG ¥ IHE ¥ g meEawas T
%7 41 W fam e & [gm f war et
ot JE ATH Y A FT q9T AT A0 FY

HTEAHT | W1 U% HAg ¥ Araraer

TATZAT 2 FAA F@IRAF & ) A 7
9T 1962 § WIE G qrEAOT
}T qT F 1A gwre andrw qfw 97
s e e #@w fsor 97 s o
1T 1 FEAT § IW AT IWEG 0T A
fasra 7df farmr ot a7 =& w70 s
Gg arm & gvdr @ faw g da A
HqYAT FEl (FaT g | AE q@ e
F 7 W g o A sAaE el
afer & fv gwn 4r, 9w wegeAT A
IHET gwaAw e ) 5z § 9w soRT
F FH A1 & TIA 6 6T E A 42 TN
g5 41z # faay & 1§ s wrEqr g
T4 w4t 7. & 5 e it 4 oFa i
FE AT TEY B, WA TAT FE AT G2
Al 7T wegedl & I9 L9 § 07T ALy
% wz7z ¥ (il g w1 A g qfadw wan
gan ! wrw v weget A FaT feafw
27 g wl AvE & W A Wi
qifieEarT & 3 wHfad F a1 § 4
3x g & e § fom o da ww
W AT AR FT F AT E | GE R
ag o o & 2o & A &% =faay
FI @ wEEAT &1 9B W W O8I
qar 2T 2

ZaE A, gA HAT AT AT
=zgvey fgar 3% # 3 w21 fv 5z v
FE ETIIHIT F 41T H FEHYT EAT 2
IR WA wegee A sgeArt qfn
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W & ma & qaw WA ot & A
% g faaga o wgw § fv w0
Ffsrr 51 $8 sfagqra A0 v
aifer 1+ 78 wod o qowT @ 2
f oz freft v Y s dy wm fody
g7 3z =i Mfas & a1 sud oftaw
FraH AT Iw ara 47 9 FLAAT
argar § afe @z ® = fed g
Tt gfE af 7 &1 37 fedr e
FT 1T &7 09 qiae ¥ F 9 |
T At At 7 | Tt T qgee
ATF AAT & AE AT e qErH
qgwE #1 SviEla § O e aar
T ATT BN TSET AT | AAREE § A
N F 3w arm wr fadg w8 fear
#r w21 5 " S@ga 5 g guer
Frefzaz F5 41 3 @ o1 fadg w37
=i w71 fir arateear &1 fada s
T2 aoar 21 e &1 2% ) o faerr
FATLH AT FET QA HAT At W
TSRl F.Ed B aA1 ATt g | & qar
wAT Ft ArAETQ & for w@AT =g g
far w3 T FTOHIL & 790 AT &
arg faag @& gar ar T awy 09
wegeat 7w A wfafmfr 45 1 ww
s forar @z § M & fag, 3@
FITHT F 9§ A@T HAT 47 FifEs
qrEA #1 W Ay war dqfex ofr &
fama & fad aelt Tare g 910
aifey w1gx i wg f forar wiga @
qw F¢ AT fF wwre s g
¥ =rg faear 2 & gwrdy wn feafa
Eeui i

Tt qEga F1 W dfsa o &
o &2 wraAT % 3 s ar
& arq foawar & @ gy w0 feafa
oy 7 formr |rga 7 dvar @naEr I
2 fear fr g 9wz & (53 &, 997 &,
sferc g aRgae v §, s awe &
TE-HTEIT st aifeear &1 OF 6T
a7 w¢ @ fawu feafa s @
3 RS—T

Kashmir

A e & 7 afwer dfza ot & o
et St W1 Ay I v v oafz
FE-FTOAT wrw & weae fawar 2
ar fafrse ®0 & sadr favg fefq
T | G wEE J A ) o g
st gar faars 2ar 8, aree & fess o
TS AN 2, 32 %ea ¢ % ug famg
feafa waft oy | &Y fomr o wegeen
FY ZAAT wge faur W1 @y 2, A o
wegeAl & stvaw #r qusaiw gz & oar
7 gt mza 71 sufeafa & &ve war
% %g GHCT TF FL A00E | GrH or
ATH qAT FY FAITE F IQT AT AT
g—ag § walaa o f§ 3w ®
T gfagrm & 931 ¥ #0E g 4
a% 5% i wgr o @ 8 fe g s
qfwat vy ¥ fame = & s s
£, WL qiga o 4gt &, va weAy o
7t & fir ag o1 &= q@ W A @iy
Trgaa § w8 & owo dw agg &
T qRaTT F7 AT AT 6 | >
FE-FTIHIC AL FWAT G AT G
4 o dr wiga Y war 7@ & Sy
ar ey i fagg @t o 7o qrarE
72 Wi & w6 5 v wegear w1
T 5t s ar e fadefr Saw o=
@5 4 ? mfa frw 1w & ag awatmr
gAT, R AT A qIA qF WHA TEC AT |
W gwEAta A1 9@ qGfw &1 e
g1 4t o g a4 gwatan gur & 97 97
qF SR 3@ AqT wfawa T 9g
fagrd & & 1 wbifs o gwa &
wgan g fF wonea ¥ oewx wa § 790
dfgar & ®iC S%#d a8 §a= ¥ )
garaa ® #wr§ dt &, w=m
war &, faRw @t g, o
waT g1, W o 99 ¥ FIC AF " qv°
% | FaS § ®F ¥ q97 |fag
g W 99 & A gag gt @
dag & +1€ Wt foig fear smo At

ot foie sfgre & qeat @ A AT
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g1, S FTA TF FT q3@4 aTQ 31, AL
wuz_ #1 gewfa & o o anfed
Qg™ ¥ T AuE A9 wHE WDy
e = gw gUEy 98 W
T @ o oY yEET A fafwee
sATSw o ST 9T @ BN 4y qed
7 fF awmmerEi Fagam w20
oY T #HHg F1 Farn =i fF o
fegfa 2, s 8% amm 21 &f=
HOFIT AT HIT HY 9% 9Er AT g0
38 @ fom fam o wegeen w TEY
HTr orelY oY, 39 & A1 F FAw 0w
T @A 91 1 wAg # oY 9ga 9w 9%
AEl &1 AT |1 | I (& FAW WAl 7
AT FIH FATH HIT 5 a9 TS TAT H
uF a2 fen mifs 9w ax fdt
SFETC RN ST AEI AT | WF A9
W9% H @ &7 T THTL H aHAar
et &1 5 v agea § gw F aea
/i &1 guEar 77 foar A7 aw i
o FT FEL T FATAT, BN A TEATE
F7 aE AT Arg] F7 faar My ofamz
FraEax 4, g0 9 F9@ T auEEr
#< fon AR ez % 1% § @4}
Z 4, @ & T AT T AT T HAT
ot ¥ wga WA g froag wea =
wAdd #1 ofwmF w4 & | TR we-
dg & aliwmEw @a arag ¢ &
1Y F1 g FE@T Fifgw ar F wowr
qéf & weet 07 ot fgw 9T T F@
HR St WY WA F W TE 4
TF AT I AT ATE AT W ST F9T
# @ oY ==t &1 faug aqr & | =y v
AT AAOL AZHA ¥, TH X GHF I A
oY wmRa A ww w97 efwfy
qE @ wEAr 47 ) Al T ¥ oA
#t wweq oot w1 e grar i sarer
ot & W o fie &3 ¥ 02® 2w
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& o sfafafa & 3@ amw wTw
w9 @I T @, 99 FT 09 I9 § 70
STAT S oA § arg FrE Faor ey
W ¥ mmar g R SR @ ey,
goar F1 aem e S o 2 o
afFT @ oo 7 gEg w1 oA H
@ 7 fom far G/ #v wew AT
ot 4 gAg A1 A% I & g
AEFE G F1AAET | TEF AT
g fo dag #r afwear w4 gom7= &
FEL AT T ST A6 {AIT & 9=
qer ST 2, 99 F @ qwrawEt
# wERE 2

@0 am & fauw &9 & wE
arga g FF v el f & 9 wegen
#1 47 e & f =91 3 v §
Ay i fa=m w osifar amr 2 Al
7% 721 & B o g9 9= S & e
& afF & oF a1 s amar o
TS ATEA a1 T FIAIL F1 dfaa
T3 EN | 9 FER T Afaa &t
OF U @ 147; 147 ava &, wawfa
Sft, %1 Tz foar g @ ff o
Frefre A Faarr war s feedt aee
% afcdw wow e, v fadws A
qTe a1 FT qFAT &, 39 ¥ fAw wez
sgaean g 1 & fagrf danfd afeg
aqr T aga =gy | A 147 A
¥ ooeei & dfraw § e
forar gur & fF sp-redie & faumw
AT W UST F 6 WLTAq ¥ faew
PR T W wEw § W duwd
i W) w8 faggs G "ie w1
WHTHZ AT FT (357 THETCHT HFFTE
TEN gRIT | ag AT &% sfawe awr av
7 ¢ fow ¥ fau e weger &1 A7
fear sr w@r & 1| gy wfawe |er T
iz & ot T & fa et o aafm
®1 A7 WA A grAEFA G § o

Fad A & FEAT A § A% 4
fir wav seft o awrer ot gut gen
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gud 2 fF o sewa sag AT E,
i ovsrer G 7 Fer & o =
&1 FIE AEFAT TGN T AT | TF
ar & wewd & avg 74 @ E g
St SR S Wi, T S AT
aan Gar g fr ag 41 =feeEi & (@
& e Ty 2 ) ST AT A e
wag & | o & T 9T 45 A 99 T
HUE T BT GOOM | 4T 8 &
grg § gy 999 F7 AT Seea 2 7
Fg@ A ot wwwT UF F1H FEAT AGATE |
sAwa "qag wral, o # am ww w7
@ &, g #vm ar 3w ¥ fow i
Nawmeraszr2rsmsfm 7
Sl T AT %1 45F TATAT AT
AT AET X1 5T AT F 4T% IH
®1 FANT oA F1 o & ) aemfa
AT, WF T W ATWOr AW AT AS5F
TG FoE L & | WY 7 A1 3 F-
Fafeolt &1 &Y favser 21 & aamar @A
g i o ama & A 9@ Ay
T 97T HT T AR T ATG TEHFITHIT
TR FIS FT AT @ 4 a1 oot § wF
FC IR AT TG FATE ATT AT ZAIL
ZHY AT HAWEE WE F GATH HL
qFET E WOl ZHA 9ARd HAE WA
1 @ o1 % 1% fqum G@f foar
2 ag o 3= W@ E W7 9w g9 &=
a1 g7 W@l |

gadt am fom & fadm &7 & wgar
STRATE T2 & 194 FY §9% A fqery w9
QG & (AT T HI ATICITAT A1 gL
fafew mifmaigez #1 1936 77 G9w oy
qrIgq Ag AT A AT 40w
ATLT &1 ST 580 (74197 & A1 ATLA F
qrq g g, qe qiEEa F Jvg 7@
AR IR AT Uk =LA Afed @
ST afqamaarad | #qear TEar
g fr 580 frargai # ¥ 579 (i #
HAgTT FWT T FY AIAVIFAT F4T
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Ag we ! SRl ava ¥ qg F3A qe
fwag 79 9 gow foasgl § o9-
FI F AT a9, F707 F HAAW-
AT HRGH F 7 S AET 370 F1 A4AT
F @ g w9 omy g &
AfaaT § =0 F1 FH FA K7 AT
T &1 T ea # ow Y ara fade
FoAr A fE e @it gEng
% fow a9sm #1 #@WH IO
fear #mz g S ava=m F 9 97
a1 =W 1 AR g e vl ¥ ad
¥gl & f5 o wrodiT oS # ow
e A= g gE & ) Wi 7 A
FaTE w9 Y § wAiay gi dfawm §
fordie g FTAUF W@E | 9T g
FIWIR eq # g feafs g it
59 B9 g% [ Svave suT 73T
gd w1 farea 721 g0t ) 77 wEH
FHC H ST G AT A A T T
frar & ot mfcamit 8t s W
FTECF I A qe S 2 fF
i wga afz FEnfafa @ a5
wed & fr v i wegeer w1 i
& Wt § ar feT wEwm & A a6
glqerd 397 7E1 &7 A A AT T -
fafea # 57 a9 9% 3 gwfa 95z #2
wwd g 7 fokmfor e s3ewy W
7 dorma # Fger g 2 fE g -
AT T A A o ) gwrE § s
T ST AT AT o gE ¥ 9w § NS
W RE W ! F oW A w1 e unr
TEN o ST GAT F3H LT TEAT FgAr
g fr o o anaErdt @ & A #
IAHT § wow aFar g | wfea A g
Tt fra & 39 w1 U AT a@E
SqEATE | AT A JNT ¥ 99 4
I FT ®=G ag A% grn fa w7
ux ferdiges ar f dfaary #1 a1 370
#1 g2t fear smw ) aa &1 F A
% g qw Sfagifas fo sman ar fom
fe ez Tw & & &7 wefie o
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7% 7 g7 fAdaw & o |7 § 947
fFar ar 1 oF =T 7 Tad fear ar
37 97w F FT¢ 99 370 F71 FAA
&V Fr ar wrE v 1 & gwAr T
g Fwmmmarm sro R am {9 9fe-
aﬁam "?’T? | TTH 370 F7 =T 34T
WT T &, adifs ea Fr 20T FgAT |
T F1 0T 40 A ¢ & ®argfa
WerET § wEA AT g (F A aar
F 9 Wers weT TEr A war ar fw
#9 = F gt a war qn s @0 Jr
o7 97 27 4 B wrefe 91 2 9z Wy
FT 97 HIWAT § T BIE T qrEf
72l 2 AT W e A% F4 Fed 2 fr
FTOATT 7 KAAT  ATLT HIT ThFEi
F 419 aE-qiT &1 F gmT Fifgw ¢
FAT | IR Al W AT FIAT H FET
f&F &= a7 7% gaq 37 21 0 FEa-wEa
T FATL T F Al g% A7 ga @
HTL 5TF qAF 39 &1 999 § faar fear
TEN @@ g 7§ qfeEaT FT 9Er |

aZ A1 @ A we IE W AeE-
arfzg) &1 ama | FET & A0 FaAT
far & a8 Qg o WA § fE
TG UFAT F ATH 9T 3% 0F A0
F=T FEAT TR | F g8 740 FEav
AFH-FTOHIT FAG  FHCA E. ATT T
72T & | Foramr @ 3w g/ oy @ 3aAr
fram s oo 2 &fET FE AT AE
& s 71 feafa & g1 s f fvw 2%
TIHTATT FTAT 9% | Hrfadfzy swaE-
AT AFE 9 AT 370 ¥ §49 { 3g
#41 w27 47 fF ag g fowa-fams
& B " fow srwar | A wifae
qod 9F A I @99 § ¥l oo
Ft € W AT qEIrd | A=y A
I T 9T F AT H TET &Y 99T §7
o7 | yuwr g 97 # o s
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T F1 277 47 IH e J 99 99
FEIEE | T EEH YR ATy
#1§ ofdT =7 @ 2, § 39 e &1
w2 FAT 5EAn, &fEA 90 aafaaas
ara I KT AICHT TS0 AHOT
FIAT ARAT & | 5] WWATT 5 OF AT
a9 T S 413 9% 2, W U 39 F
Al wAaE &, a3 a4y fF ag
FZ TF qA &, GhET AT qrdardr
AT fasl mwaer T F 4909 & 51 aqmar
T E ) EE & g (3) #7 ufEa
FIEMT 370 F FAF AT Fa F27 T2,
§3ET & R ITAIG HT AT
aigdr g | ara ¥ afqary 5 w0 W@
gES, ®TFT q97 e #fEa
FER-FHIT 70 & i A f
gl, BAr TAAT qqT AT 56T
370 ¥ Wl wrzafy & wEAw O
qieaiad #gar faem frar s asar
g gz mnfasws S 2

@ §t & ag FEA AR g
fFar 370 & @7 g a7 A1 fAoiw
o AT 2 9g 7 FIAT A7 " § 7T
qfeafas fear srawaT 81 4T AW
zqH #1oz w7 ¥ faet g€ 2, & quAr
A F 740 &g Wl § | 38% HAT4w
Far A1 wafaeas €9 I 2 A
gfid F12 § qAg § 3 | AW T
FT & form a%g T 9ga Soq-aTeHIT 7
AL 4T ST a7 § 7 A g wriew
zay fdl atg &1 18 &9 ar fadt
FFIT FT T9F Ag1 AT ATlgq |

dodr A § FAL AIHA AT
gt fogma & @99 § Fga1 e
g | WHTT wET o T Iq 4T A7 AT
for afwamrs. & @wr A a7 &L wrem
S wedt FT AAW FLG T AT
e «ft wrfceanit & qor 5 e
wrar % qeT wer w1 wed § |2



201  Motion re. statement [ 12 MARCH 1975] State of Jammuand 202

in relation to the

37 (A 7& aarar {5 afae qmr & g
#Al F1 HET HEAT FEr WAt g |
WEA WHAL WX TN WA 3 W99 wFH]
TATT HAT aEY | Hedad, Fas #Arfg
ATITAT § AT wEw WAl w wE wAl
&1 Far raw 2, Afe afwers 7 AEw
HATT WeT FT 74 E1AT & 999 HaAy |
SHAFT A4 TEW AT TE FETOE
T o, gq1T |1 34 & qfefEm § AR
ggrar fama & e £ 1 WY
T FHATL AIAH Teq HI @HRIT FL
QA AT HAT TH WA & AGT g7y 177
9 ®1  TrfFEam &1 = 5@ &
FIET F 91 FI99 7 77 F21 AT
fgrgeama & 1L wTaw § 48 T4 |
gt feafs & sg qar 5% 7 W
FEAT 4z F % 30 qTTC A geAT AT
& Fast FA0T @F 990 FE0
arfzm | @4, 1953 F a1 | a7 F1qAi
® A ¥ gz war o g B oamt &
faam aar e et St w1 =isfa
B/ AT IAT AT T FTAA W
Agly aror gy wwft 21 T AW
Fgar a3  fF s o°r afgdqq gq97 7
drgfa & 7 gt aifge | FF| -
afq % & 77 6w =, T7 A /i
21

AFLT A WA WG w1 FEi
F WX ¥ T g F A7 FET g
z F =10 mvmr wam WESff 7 agd
fa7 9g& uF ey @ av ¥ uw 3w
¥ &1 99 HA@T 9EF @, 31 fqae
T4 @ A A fawa & @T 0 92
arra w1 a9 F e e
T QAT TH AT W oWAT | APFET W
T Frer goar o gur faars & <ar
g1 fex @ ara & Q1 gam w&r
aar o 7 &, feg & 3 faam ara
@ &1 & g g r ag feafa e
Y ATAT AMEQ 1 1 T EAT A A
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gaE gz @ f& 9 & fwar
afeear w1 99w wfage
T g Aifen 1 sl s
T 99% #faam T8 wgar wfzo o
fom 9 wfw §ag a mar mrar 4w
g A 71 TET 2, Tafe
qATA FIAT AMET | W A AT
3t a7z & famw v s =ifgm
fmagagR oA s fFrm g
& ag o Tzar SgA § fv wieAw
afmam & @ 370 =T A ol
aifgn it f ot % sopgreiie
1 faiw feafq #7 ofamsw &0
aF atga T ¥ 5 armeas w5 «6
fady feafa 2, fasitem % fas frafa
2 1 afea §ggr war £ B
T4t & faur 897 T 5 @9
TR TEW FIAT A1 At & qfqur 2
g WET FEAr § | AfFd oy
FIWT ST FT AF5F AT GZ0 F7AT
# @1 2z ¥ Fifezzguw 91 g amr
& | WAT TH ST A WG 3N H gFar
AT Azd 2 ¢ zalEw Aw §Er
7% & fF sen-sTefiT 51 995 afqam
gty g Aifzm sie a9 & ar
370 WY wHTE gL =TT )

wa ¥ ara foes § qea & s i
FgaT Atgar § 48 48 fF s AT
Frede wwr & fRamh erEed &
AL AT § WET 98, oHE @is,
FA-FTCAT AT WIT FHT 78 § AU7A-
aq & gue wr & frawf seq AT
FUHIR ¥ SHT A4, FE-HE
@, a5t %1 wifaw feafa =1 guik,
UF  qETEE e ¢ ) 1953
F ATZ S FAT A7 97 & F9g T1 gl
@ famm arfow & g1 1 Wi mfad am,
oy W wgrE, Ser fF o asETeat
of Fauar fE S e, 50 @y
T T & | Swa faww § @
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qaT # ot Faw ATHeT 4 o1 daa f7ar
g | AN AW ¥ ARA—T
Fgl ¥ &7 & &41 4 Ag@ @Al
FTeA 2, il gara saat fawre oy
aF ATET [T (o e 491 7
ZAT E-—~Ar TARTT 7 7 ATA0 (7972
% oz foar & fF o AT g 57
F1At % faary &1 FT9AL 4T & @7
97 7@ FT FET ST, IH TLAAT
frar smo

qa ¥ § WA 4 9T 459 g0
@At @ fadza s =g g fF
S AT 1947 HACHTT A © T F
qICH T, ST g7 1965 F FEAT FT
gl A19q THC FI, ST 9T 1971 H
mrerfrr S°F  oreefr STeere TR =S T
SHRI D. P. SINGH (Bihar): Mr. Vice-
Chairman, I rise to congratulate the Prime
Minister and all those associated in this great
endeavour to bring about this historical
accord. This accord signifies the strength of

the forccis of secularism, democracy and
progress. It is after a strenuous effort in this
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kind of a happy solution to a knotty problem which
plague” the relations between the Centre and the
State for such a long time.

I have tried to listen carefully to the speech of the
hon. Member to find any grounds why he is not
able to really agree with, and rejoice over, this
agreement which has brought about so much of
change in the atmosphere in this country. All that I
have been able to gather is this: That Sheikh
Abdullah was bad, that Sheikh Abdullah
misbehaved in the past and therefore any accord
with the Sheikh will not be| of a durable character,
that you must not believe him o, what he says;
sometimes he does not agree with you; sometimes
he is bad; sometimes he takes a line which is not
necessarily in full agreement with you and
therefore he must be an object of suspicion, he
must be treated as an untouchable; do not touch
him; do not have anything to do with him.

That is not the line that one takes where mature
deliberations, where mature thinking and where
mature considerations are necessary in the national
interest. Many a step has been taken in the past in
the history of various other independent nations,
wher, they changed their stand, where they have
altered their stand seeing the realities of the
situation, and the exigencies have induced them to
a more maturer thinking and maturer consideration.
And here in thig country, we have not only assu-
rances, but we have the conduct of Sheikh
Abdullah who has fought with us should to
shoulder. H, has fought, no less than any body in
thi3 House, the battle for the liberation of this

country against all the difficulties and against country and he has fought the battle along with
trials and tribulations that we have been able Pandit Jawahar-lal Nehru and hel was. Qs his able
to bring about an atmosphere of amity and an Jieutenant, in tfh, fight against the vested interests,
atmosphere of goodwill with the various against the feudal forces and, more than anything
people of this country with different hues, else, against the British imperialism. He

different religions and different beliefs. It is
the culmination of that very process which has
helped in bringing about this atmosphere and
ultimately this
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has suffered as we havs suffered. So, Sir, here
is a person who is a signatory to the
Constitution in the name of which we take th,
oath and which we swear to uphold. Now, this
is the kind of peirson we are dealing with. Sir,
I could hav, appreciated if reasons were put
forward to decry this Agreement, to show
what is wrong basically today. One would feel
so reassured thai in the very opening lines of
the accord it is emphasised that th, accession
of Jammu and Kashmir is not an issue at all,
that it is a matter which has been decided for
all times to come and that it is this decision to
which we are committed and they are com-
mitted and that ther, is no reopening of that
chapte, at all- Then, as far as the
administration of the State and the Centre-
State relations are concerned, one would
notice—it is not for m. to emphasise this
matter— that article 356 of the Constitution
has been retained absolutely, in full form and
intact, and in that is the power which is given
t" the President to take over the administration
of any State and run the administration of any
State in such a manner as any other portion of
this country shall be governed. If you read the
Agreement, you will notice that nothing has
bee, don, to impair the unity of th, country
and the integrity of the country. Sir, not only
this. It has been provided that the existing
jurisdiction of the Centre to deal with
activities directed towards questioning or
disrupting the territorial integrity of India will
remain as it is. Therefore, Sir, it is clear that
whenever such disruptivei activities are
indulged in by anybody, whenever even
slogans are raised questioning the unity of this
country, the powers that are there under the
emergency provision for the President or the
Parliament to take steps to safeguard the
integrity of this nation are preserved. More
than anything else, th, question of amendment
,'of the State Constitution on important matters
has bee, taken
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care of and it has been provided that such an
amendment shall not become effective unless
the President gives his assent to it.

Sir, what are the forces what are the
institutions, through which WB exercise the
control, through which we see that the unity
of the country iis preserved? The doors of thq
Supreme Court have been kept open and the
citizens of th, country, of any part of the
country, shall continue to enjoy the rights
enshrined i" the Fundamental Rights Chapter
of the Constitution and also in the other
provisions of the Constitution.

[The Vice-Chairman (Shri Yogen-dra
Sharma) in the Chair].

In spite) of activities, in spite of attempts, to
th, contrary, Sir, it has been provided that the
people of the State of Jammu and Kashmir
shall have the opportunity to come to the
Supreme Court to invoke the provisions for
special jurisdiction under article 136  of
the  Constitution.

Likewise, theii right to invoke jurisdiction
under Article 32, as the right of any cititzen of
this country, is preserved. Sir, Article 32
provides that the right of a citizen to invoke
the jurisdiction of the Supreme Court for the
enforcement of any of his fundamental rights
is guaranteed. No part of that guarantee is im-
paired. Therefore, in the matter of
administration, in the matter of laws. and so
on, care has been taken that what obtained in
the past does not erode. There ar. no steps
taken which might spoil the unity and the
closeness of the country that is existing today.

Sir, then one thing more is noticeable in this
Agreement which is of particular significance.
Car, has been taken to see that the jurisdic-
tions of the Election Commission in the
matter of adult franchise in the matter of
elections and in the matter
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[Shri D. P. S;ngh] of procedural laws relating
to elections are not impaired. Thereby it
has been ensured that cititzens living in
that part of the country— backward
people, people of the minorities people
neglected economically— shall still have the
liberty and still have the freedom to
exercise their franchise 'in the manner they
like and in the manner th, citizens of the rest of
the country ertjcy. Thi= 1 supervision
and control of the Election Commission are

preserved.  Tlv accession of Jammu and
Kashmir with the Indian Union is no'-
iinpe-rilled; in fact it is reaffirmed and

reiterated.

Now, the whole wrath seems to be
concentrated on the continuance of
Article 370 of the Constitution.  In
spite of'the eloquence of the hon.
Member, I have not been able to find
anything in his speech which might
demonstrate that Kashmir was not a
matter of special importance, that
it did not have a characteristic of its
own, that it did not have any special
feature. Even befor, th, Constitution
came into force, even before Kashmir
became an integral part of the Union
of India, there were some problems,
and thati; a matter of history.
There were those situations which
had to be contended with. And, Sir,
one would appreciate that it was in
those critical days that we went  to
defend the integrity of the country
and to defend the country from an
aggression by Pakistan and by the
evil forces that continued to  plague
our relations and are trying to bedevil
our relations  even today.... (Time
bell rings). Sir, if there is any
party which thinks likewise, which
thinks in the same manner about the
problem of Kashmir, it is our hon.
friends from the .Tana Sangh who
along with the  Pakistanis tried
to boycott, who try totake every
step possible, so that this happy
t(vent that has been brought about
was not welcomed by the people.

State of Jammu and 208
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But, Sir, the people, in spite of what they said
and what they did, everybody knows, cam,
out in the largest numbers to welcome this,
and from that day onwards the situation is
continuing where it has been welcomed and it
has been appreciated, an<i we hope that the
clock of history shall not be turned back...
(Time bell rings)

Sir, I will take only two minutes. I will refer
to the comment that everything that has
happened after 1953 is liable to be questioned.
That is not so. If a person looks at it carefully,
it will b, noticed that the only provisions
which are likely to be examined are those
which are in the Concurrent List and not those
legislations which have been made in the
Centre's List. The provision is that they will
ask for the Centre's consent and the Centre
will examine- the matter sympathetically.
What has been done is to strengthen the forces
of goodwill. The purpose before us today is to
bring about cordiality and an atmospheire of
trust so that attention may be paid to the larger
problem of alleviating th, suffering of the
people who have live” all these years in agony
and in misery. It is to this thing that our
attention is directed and we hope that every
person in this House will reconsider and s
that steps are taken sg that the pace of history
moves forward and we are able to wipe every
tear from every eye.

SHRI S. S. MARISWAMY (Tamil Nadu):
Mr. Vice-Chairman, Sir, I rise to welcome the
accord reached with Sheikh Abdullah and also
I rise to congratulate! the Prime Minister on
two counts, firstly, for the agreement with
Sheikh  Abdullah and secondly  for
successfully converting our great friend, Mr.
Ehupesh Guota. The difficulty with him is
that he always absents himself soon after his
speech. ~ While speaking, he
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makes a number of references to a j number
of people and immediately aiftejr that, she
disappears into thin air. Thatis the difficulty

with him. I congratulate the Prim.3 L.ILniste;: for
converting him from a booming gun | to a
muffled drum. I do not say that he is the
drummer boy of the Cong- |ress Party. But
he has been completely —muffled  down.
Whenever he speaks now. I do not find the
fire that he used to spit before when Pandit
Jawaharlal Nehru, Shri Lai Bahadur  Shastri
and others were there. He has become as
docile as adove. Iremember the days when the
late T. T. Krishnamachari used to call him as
the "Gun o' the Rajya Sabha". At one
time, he said "I jshudder to think what will
happen to Rajya Sabha when Bhupesh Gupta is

not there."  Today you find a different
Bhupesh  Gupta. [ congratulate the Prime
Minister for that.

This morning when the Prime Minister
moved the Motion about this accord with
Sheikh Abdullah, she called it as a new
chapter being opened. She spoke in Hindi end
I got this translation through the earphone. I
hope I am light. Sh, said that a new chapter
has been opene3. I may say that some of the
o'd chapters hav, also been opened. We can-
not forget the fact that when Sheikh Sahib
was arrested he made a very moving appeal to
the powers that be asking for a fair trial. Sir, I
quote him;

'"The, I begged the President and the
Prime Minister to give me a chance to
present my case before th, legislature and
allow me to face the vote of no
confidence."

I quote him further:

"l was the Prime Minister of
'ashmir. [ had the full support of
legislature; tmt one fine morn-
'hen I was on tour, I was
ied by armed forces' men

ded over a warrant by my

ty police officer. 1 asked

lis authority on which he
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was acting in this way against his Prime
Minister. Pointing towards the machine
guns, he told me that he was acting on their
strength. 1 had no answer to this. Then I
begged the President and the Prime
Minister to giv, me a chance to present my
case before th, legislature and allow m, to
fac, the vote of no confidence. But nothing
happened. Do you call that democracy?"

This is what h, said.

Again, he has said:

"I was dubbed as a British agent, then as
a Communist agent and then as an
American agent. And the even protected
some of my corrupt colleagues. When I
wanted to take action against them and
asked Nehruji's permission, instead of giv-
ing me such a permission, they dis missed
me and detained me."

Again he says, and this is about his meeting
Jinnah, while he was taking Jinnnah's
permission, dismissing Jinnah's suggestion,
Jinnah appears to have remarked, "I am in the
age of your father and have greyed my hair in
politics. One day you will say that Jinnah was
right," For that, Sheikh Abdullah said, and I
quote:

"You might be correct but my mission is
to change the course of the tide of hatred
and surrender before it would mean death
of humanity."

Such a great man was imprisoned for no fault
of his for more than 12 years.

Sir, I very well remember the day when he
was released from Kodai-kanal. He made a
trip to Madras and he met the late Rajaji. |
was also present on that occasion and they
were closeted for about one hour. And all the
time, Sir, I heard him and he never uttered
even a single word against either the Indian
Government or the Prime Minister Mrs. Indira
Gandhi. Very recently, he met my Chief
Minis-
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ter, Mr. Karunanidhi in Madras and
subsequently, he met the Press corres-
pondents in Madras.  There too, Sir, 1 am
told that he had not uttered a single
word of rancour or animosity or hatred
against anybody. Such a nice man and by
a mistaken folly, we lost his best  services
for about 22 years, And all the 22 years
we were under the delusion.  Not only
under the  delusion but we were
deluding ourselves and the entire world
that everything is normal in Srinagar; it
has become a part and parcel of India and the
things are moving in a more smooth manner
and the Government there is functioning

more democratically than what it was
before, etc. etc. Everything has been proved
to be a shibboleth. The real

representative  of Kashmir is Sheikh
Abdullah. That fact, the Government has now
accepted. Anda new chapter has been
added. But the old chapters remain very
much there. We must not forget and we

must always bear in mind that the
Government is also prone to commit
mistake. The Government should have

an open mind in matters pertaining to various
things which may not be to the liking of the
Government.

Sir, our Prime Minister, when she was
replying to the debate in the other House the
other day said:

"Some Members spoke of autonomy,
This seems to have become a catch-word.
Our Constitution provides for a strong
Centre. Yet, it gives considerable autonomy
to States, It is wholly wrong to think that
the constitutional arrangements stiflle the
States in any way."

Sir, this is what our Prime Minister has said.
Our Prime Minister said, and I quote: "Our
Constitution provides for a strong Centre."
Our Constitution provided not only a strong
Centre but so many things. And we have also
done so many things contrary to what the
Constitution has said. At you know very
well, Sir,

Kashmir

r Hafter the Constitution was adopted anc lup
to this time, we have passed 32
[Amendments. Amendments for what' 1 To
take away th, rights of the people to stifle the
Press and various  other things. But at the
time when the Constitution was passed,
people had never thought that this would
happen, I read a small paragraph which would
show you to what extent our founding fathers
were confident that the Constitution would be
keptintact in the coming years.

Shri  Brijeswar Prasad said in the
Constituent Assembly on October 10, 1949,
and I quote:

"A nation that sacrifices vital
principles, that does not stand by its pledged
word has no future in politics. I do  not
know what kind of people will be there in
the future Parliament of India. If they
are inspired by extremism or some radical
ideal, they may like to do away with the
provisions which we have made in the
Articles of the Constitution. Our leaders
have = made certain commitments. We
stand by them. = We are sovereign, and
not even the future Parliament can
metter the discretion of the executive or
the judiciary or the Parliament. It is for this
purpose that we are drawing up the
Constitution."

This is what he had said.  Immediately
after him Sardar Vallabhbhai Patel was there,
My friend is not here. If I mention the
name of Sardar Vallabhbhai, it has become
anathema to him. He had said: "Do not take a
lathi and say 'who is to give a guarantee? We
are a supreme Parliament. Have you supremacy
for this kind of a thing? To go back upon your
word? If you do that, the supremacy will go
down in a few days time!" this is what he
said. Again, Sir,  Pane" has also spoken in
the same He too expressed similar se and he
has said more enthan anybody else that
It tution must be preserved rights that  have
been cc
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the people should be kept in tact. This is what
he has said: A fundamental right should be
looked upon not from the point of view of any
particular difficulty of the moment but as
something that you want to make permanent in
the Constitution. This is what Panditji had
said. Sir, when ail the leaders have said so
many things, yet we hav, amended the
Constitution 32 times, America too has
amended its  Constitution. = America's
Constitution is 200 years old. They have
amended it a number of times, What for? To
give powers, to give voting power to women,
to give voting rights to Negroes and to make
the democratic set up more broad-based. For
this purpose it has been amended. Whereas,
we have passed a number of amendments to
take away the rights and powers that the
Constitution give to the people. So, Sir, there
is nothing wrong if we change the
Constitution. What is it that we demand?

So far as Tamil Nadu is concerned, we do not
want autonomy in the sense that We want to
get away from the Centre. We want more
powers and to put it in the usual easily under-
standable parlance we want provincial
autonomy. That expression has become
famous since 1935. So, Sir, we want State
autonomy and that means that we want more
powers, Sir, look at th, pitiable conditions to
which the States are reduced to. Sir, you may
remember Mr. V. P. Naik, the man who had
created a record of being in power for 12 years
in Maharashtra—a very difficult State—had
compared the present State as a 'C class
municipality and for that he had to pay a very
heavy price. I was told that he had brought
down one document to be given to the M.Ps.
of Maharashtra about which they were to
speak in Parliament and urge the ntral
Government to come to the 4 the Maharashtra
Government, ': was instrumental for his fall,
hrough that document, The has been...

G.KULKARNI  (Maha-"ho
told you about this?
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AN HON. MEMBER: Have you bee, day-
dreaming about it? Is it your own
interpretation?

SHRI a S. MARISWAMY: I got the
document, I saw it. Do you want me to
disclose from where I got it? The source will
never be disclosed. I am a newspaper-man. |
know my responsibilities.

My friend, Mr. Bhupesh Gupta, is here. I
congratulate the Prime Minister because she
has converted him from a booming gun into a
muffled drum, (Interruptions)

Sir, the point is this that we have been
asking for more powers, that is what we call
State autonomy. But, so many twists have
been given to our demands. My friend here
referred to the speech of Mr. Karunanidhi, our
Chief Minister, in the Legislative Council
yesterday and asked what does he mean by
'other means'. Let me assure my good friend,
Mr. Bhupesh Gupta, that when we say 'other
means', we would not like to indulge in
subversive activities, we would not indulge in
extra-constitutional activities and we would
not seek foreign help as my friend does.
(Interruptions).

THE VICE-CHAIRMAN (SHRI
YOGENDRA SHARMA): Since both of you
are so near, don't exchange words with each
other.

SHRI S. S. MARISWAMY: Our means
would be constitutional.

THE VICE-CHAIRMAN (SHRI
YOGENDRA SHARMA): Please do not
stretch your hands.

SHRI S. S. MARISWAMY; We will stand
by our Constitution, we will be loyal to our
Constitution and we will be loyal to our flag.
Regarding the National Flag similar news has
come out. For the information of the House
and the Press I would read this. This is a
circular sent out by our Central Government.
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THE CHIEF SECRETARY, GOVERNMENT OF
GOA/PONDICHERRY,

SuB . Display of National Flag o, the office
of the Inspector -General of Police.

SIR,

It has been brought to the Ministry of
Home Affairs notice that the National
Flag is regularly flown on the office of the
Inspector-General of Police, Goa and
Pondicherry. This practice is not in
accordance with the provisions of the Flag
Code, India, according to which the National
Flag should normally be flown only at im-
portant places. As it is the general policy
of the Government of India to restrict the
display  of ihe National Flag the present
practice of display of the National Flag on the
office building of the Inspector-General of
Police may therefore be discontinued
under intimation to this Ministry.

Yours faithfully, (Sd.) V. P.
LUTHRA, Under Secy, to the Govt, of
India.

Sir, what has Madras done? But a
circular has been sent from here.

Sir, you know very well that for the last
two years we have been clamouring to have
a statute of Raja Raja Chola erected inside
the big temple at Tanjore which was bui't by
him in the ninth or tenth century. It is a
local people's demand. We came a number
of times to Delhi and approached the
Education Ministry in the Government of
India.

THE VICE-CHAIRMAN (SHRI
YOGENDRA SHARMA): Mr. Mariswamy,
I would request you to turn to the issue.

State of Jammu and 216
Kashmir

SHRI S. S. MARISWAMY: I am coming
to the point; it is an interconnected matter; of
course it is something different. I am coming
to it. Kindly bear with me for a few minutes.
So, these are all the powers we have been
asking that the State Government should b,
given.

Madam has said that a new chapter has been
opened. Itanew chapter has been opened,
then some more items can be added to it.
And so, Sir, we have been asking for this and
we have not received any reply.  On the other
hand they said that by electing the statue we
would be spoiling  the beauty  of  the
temple and that this would be an anachronism
arid would not be in conformity with the plan
and structure of the temple.  They said so.
Therefore we have erected the statute outside
the temple.  But what  have they done, Sir?
They are now build-a small temple for a deity
which did not have a temple before, a deity with
the face of a pig—Varahavatar—or
something like that. I read it in the papers.

But then that is not in conformity with the
entire structure of the temple. ~ What is
sauce for the goose should be sauce for the

gander also.  But when we asked you, you
refusedi that at the same time you are building a
temple there without caring to consult the State
Government. This sort of thing is very bad.
Not only that.

There are so many things which we have
been demanding. Madam very well knows
what those demands are, As a matter of

fact we  wanted a second mine-cutter at
Neyveli. Wel also wanted the Salem
steel  plant. (Time-bell rings) And  what is

being done? They said they would do it.
Madam came all the way to Salem and she laid
the foundation stone and we have not made
>y progress. L' of progress is a reflection on
t*> ernment of India and Madam it more so if
we talk here i foundation stone.  So, Sir, all
the things we want. The now been reduced to,
in the
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Mr. V. P. Naik, a "C" class mnnicipa- f lity.
Now we want that along with the Kashmir
Government some consideration must be
shown to the States also. Now that we want the
same treatment that is extended to Sheikh
Abdullah. I fully agree with Madam when
she says that Kashmir has got a special
consideration'; there can be no two
opinions about it. But, at the same time we
must not treat the States as our satellites or
colonies.  That is the feeling that iy gaining
ground in the country.  So, Sir, in  all
humility I would say that we must do something
so that the States have some confidence,
The ¢ omldenee is last disappearing. So, I

want  the Union Government to take up the
matter  very seriously. It may sound a  bit
harsh \butasearly as in 19C3 when

Mr. Choudhary Mohammed Shaft used to go
round and round to collect signatures, I was the
first man to give signature for the release of
Sheikh Mohammad. He was the poor man going
round and round to collect signatures. When late
Prof. Humayun Kabir released a document
containing about 261 signatures at London
my signature was appended with that. At that
time many people ridiculed the idea of such a
memorandum  and getting signatures. In the
s&me manner my plea would not go home as
effectively as [ wanted it to go home but the day
is not far off. The people who treat it with scant
respect would pay importance to our plea. We
not only want more powers for our State but we
want more powers for his State also, my
friend's State. In the Soviet Union they  have
got the right to secede but we do not want that.
We want more powers, nothing more than 'more
powers'. So, I want the hon. Prime Minister
to consider this aspect favourably and
give her mind 'ler reply.

A. SEYID MUHAMMAD
Mr. Vice-Chairman, Sir,

h July, 1952, Pandit Ja-
»hru made a statement in

ha while intervening  in
Debate. May I read the
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relevant passage from his statement? I quote:

"I would beg of you to read Article 370.
We go to the Constitution itself to find out
how to deal with Kashmir that is what the
Constitution says. It is true as has been
pointed out that that Article was not final
and absolute provision. But it laid down the
method of discussion of the future."

Further the statement says:

"There is no other way. There is no
question of our issuing some kind of a fiat
decree or sending some compulsory order.
'Obey or you will suffer for it. We have
either to come to an agreement or we do not
come to an agreement and face the
consequence. But 1 submit that we.
approach them and we shall, I hope, always,
approach this matter in a spirit of friendship
because we have to remember that there are
so many aspects of this question—external
and internal. There are so many aspects of
the thing that you cannot just look at from
your own point of view. It may be that the
people of Kashmir have a particular aspect
in view and it may be that you have not
considered it and if you consider it you may
be convinced."

Now these are the wise and sound
principles which Pandit Jawahar Lai Nehru
laid down regarding the approach to the
Kashmir problem. It is in that spirit that the
present Prime Minister has approached the
problem and has come tc a settlement.

Sir, many apprehensions have been
expressed here. Many complaints have been
made here that Kashmir has been treated in a
separate and special way. Somebody
suggested, 1 think it is Shri Prakash Vir
Shastri who said that the DMK may  also
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demand more  autonomy for Tamil Nadu
on the lines parallel to the Kashmir settlement.

4.00 p.M. But the DMK representative himsett
said that they are not going to do that. But the
question is how the special treatment came to
be incorporated in the Constitution. When this
question came up befor. the Constituent
Assembly, Hasrat Mohani in his characteristic
way objected very strongly to the special
treatment and discrimination in favour of
Kashmir to which Shri Gopalaswami Iyengar
replied—may I read from the statement which
is very relevant—

"Discrimination is due to the special
conditions of Kashmir."

And he enumerated a number of special
conditions which were prevailing at that time.
I shall state only 3 or 4 of them:

"(1) Ths terms and conditions of the
Instruments of Accession iu-j
(liferent from those of the other
States:

(2) There has been a war going on in
Kashmir and the conditions there
are still abnormal;

(3) At the present, there is no State

Legislature in existence in Kashmir;

Under the abnormal conditions, no
State Legislature or Constituent
Assembly can be convoked: and

“4)

(5) Until a Constituent Assembly is
convoked an interim arrangement

has to be made."

And Article 306A which corresponds to the
present Article 370 of the Constitution is
designed to bring about such an arrangement.
So when the States enter into an
understanding and arrangement, when the
Constitution makers provide certain provi-
sions in the Constitution according to
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the requirements of the time and the
conditions prevailing at that time, no- 9
body can quarrel about it. Without
having regard to the presence of
those conditions and the compulsions
of those conditions, to say that the
treatment should b. different from
what was necessary in those condi
tions, is not really advisable, or to
say that parallel to the present Ka
shmir agreement, the other States will
also demand  similar  conditions  and
similar treatment is also not logical.
Sir, these are the circumstances under
which  the present Kashmir agreement
had been arrived at. Instead of sup
porting it, instead of acclaiming it as

ar? act of wisdom and an act of great
advantage to the people of this country
I am surprised to see that some peo
ple have taken objection to that. By
and large the entire country is behind
this agreement. The entire country is
in support of this agreement except
possibly one party that is Jana Sangh.
There is a French proverb which says:
"Tell me whose company you are
keeping and I will tell you who you
are." Now, whose company is Jana
Sangh  keeping?  Bhutto, Maulvi Fa-
rooq and Peking are the people with
whom Jana Sangh keeps company and
as th, French proverb says, from the
company they keep one can definitely
say who they are. Why are they
keeping that company? The rea-

son is obvious. Even though they have
diverse points of view and they come from
different countries, they have a uniformity of
views regarding Kashmir. The reason is, this
settlement establishes the triumph of secularism in
this country and those peo-p'e who want to
sabotage and destroy the secular trends in this
country are opposed to it, apart from
Bhutto's special interest. That is the crux of the
matter. They want to keep the Kashmir question
simmering so that op issue they can unleash a figh'
secularism in this country leash a propaganda
agains sections of the people in and this
settlement ~ h them of the main plan of ar,
fighting on the baand chauvinism. This se
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pulled away that plank from under their feet.
And that is why they are opposing. There is no
other reason for that. Their messiah recently
has embraced Sheikh Abdullah the next day he
came from South on the eve of the settlement.
Thereby he was symbolically putting the seal
of approval on this agreemant, but that
messiah's approval they do not accept. Yet
they want that messiah to come to their
meeting and give a certificate that they are
progressive. The people of this country
approve of this agreement. The people of India
support this agreement, but they do not At the
same time, they have climbed on to the so-
called Janata band wagon of the messiah and
they claim that thejr are representing the voice
of the people. In this connection, I recall the
saying of Frederick the Great who said very
cynically: "My people and myself have
entered into a solemn agreement. We have
agreed that the people will say what they like
and I will do what I like". This is what the
representatives of the people say. The people
of this country want this agreement, but tliose
people who claim to represent the people want
to go against that, following the dictum of
Frederick the Great, viz.. I have agreed with
my people. They will say what they like and I
will what I like. It is nothing less than that.
Our situation is really that.

Now, about this article 370, which is a sort
of red rag to the Jana Sangh. I need not
elaborate on that. It has been discussed
threadbare by the various speakers on this side
and the other side. I want to say one thing.
Article 370 came up for discussion and
decision before the Supreme Court. Now,
since the supersession of the Chief Justice two
years ago, they have suddenly become the
upholders of the decisions of the Supreme
court. Here is a decision of the Supreme Court
which giver exactly the same interpretation as
the Government of India have given, which
Shri N. Gopalaswami Ayyangar gave in the
Constituent Assembly, which Pandit Nehru
gave and which we have con-

Kashmir

tinuously given. Article 370 defines special
relations with Kashmir and unless the
Constituent Assembly of Kashmir changes
that situation, that continues and that will
continue to operate. This is precisely what the
Supreme Court hag said. I will read out only
two sentences from the decision of the
Supreme Court since they are supporters of
the Supreme Court. I am sure if I read that
they will not have anything to say against the
agreement This is in relation to clause (3) of
article 370 of the Constitution. It says:

"This clause clearly envisages that
the article will continue to be ope
rative and can cease to be opera
tive only if, on the recommenda
tion of the Constituent Assembly
of the State, the President makes
a direction to that effect. In fact,
no such recommendation was made
by the Constituent Assembly of
the State "

The whole situation was envisaged and the
special circumstances were enumerated in the
brilliant speech of Shri Gopalaswami
Ayyangar. Under tliose special circumstances
this Article 370 was incorporated in the Cons-
titution. It has been™ so interpreted by the
Supreme Court. In the face of the Supreme
Court's decision all this talk about various
other interpretations given about article 370,
as if the whole framework has been conceded
and the Government has given away the cor-
rect interpretation, does noit hold water.

One point which I want to mention is, it has
been consistantly and without any foundation
said and the agreement has been attacked—as
I will show presently—that apart from the
concession about article 370, so many other
concessions hav, been made, and that there
was considerable surrender to Sheikh
Abdullah. But what exactly has happened?
The Prime Minister has in her statement
detailed what exactly has happened. Now, in
the negotiations which had been going
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must pay a compliment to those persons who
took part in them, particularly the present
Defence Minister, Sardar Swaran Singh, and
Mr. Parthasarathy—the main things which they
demanded which would have made
fundamental differences in the situation, were
not at all conceded. I shall enumerate some of
them, which the Prime Minister in her state-
ment has dealt with elaborately. I' will only
summarise them. One thing which has been
established is that Jammu and Kashmir will
remain as an integral part of thig country. That
question is not open at all; that is closed for
ever. Secondly, Afzal Beg wanted us to take
away to a large extent the jurisdiction of the
Supreme Court over the State of Jammu and
Kashmir. That was not done. Only article
132(2) was made inapplicable, and Mr. D. P.
Singh has dealt with that. In spite of that,
article 136 which has been interpreted in
innumerable decisions of the Supreme Court is
there. Article 136 remains there. Thirdly, Afzal
Beg wanted the Fundamental Rights Part in the
Constitution to be transferred to Jammu and
Kashmir Constitute. That was not agreed.
Fourth"}', he wanted thp jurisdiction and
supervision of the Election Commission over
Kashmir to be removed. That was not agreed.
Fifthly, he wanted the previous concurrence of
th, State Government before the President
imposed President's rule under article 356.
That was not agreed. Subsequently, as you
know there had been a great demand—one of
the fundamental planks of the Plebiscite
Front— -"as that a plebiscite should be
conducted in Jammu and Kashmir. Afzal Beg
clearly and unequivocally declared that the
question of plebiscite was not there, that they
wer" not “m"ndin<* it

So. taking th" sum total of the situation, the
allegation that basic concessions have been
given is absolutely unfounded, is without any
Justine at'On whatsoever. On the other hand.
* Pandit Jawaharlal ~Nehru
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foresaw, the method of negotiation for the
settlement of the Kashmir issue has been
adopted, and a settlement has been arrived at,
which is advantageous and beneficial to both
the parties. And why should some people get
excited about it? I cannot understand it. The
Prime Minister in her speech has expressed
the hope that this agreement will bring peace
and prosperity and strengthen all the
democratic and secular forces in this country
and it will give a permanent solution to the
situation. Let us hope and pray that her hopes
will materialise. I hope that in spite of the
cimmerean gloom and passimistic forecast by
some of the Members—I was surprised, for
example, at the hatred propagated by Mr.
Prakash Vir Shastri who is generally very
sober and mature in his expression and
thought—the hopes of the Prime Minister will
be fulfilled and that history will record this
glorious achievement in golden letters.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): T request the hon. Members to
co-operate with the Chair and take only
16 minutes and not more than 15
minutes. Otherwise, the House may have
to sit till a late hour .

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Mr. Vice-Chair-mar,
Sir, Kashmir accord will go down in our
history as act of statesmanship and
political far-sightedness of its two
architects, Prime Minister, Shrimati Indira
Gandhi and Sheikh Abdullah, now the
Chief Minister of Jammu and Kashmir.
India has always refuted the two-nation
theory. The myth of this theory has been
completely exploded and falsified,
particularly after the emergence of
Bangladesh, as a Sovereign Democratic
Republic. Kashmir is a symbol of our
secular philosophy where communaltem
today operates the least in spite of gravest
of provocations from the other side of the
border. Mr. Vice-Chairman. Pakistan
fought hard, an exercise in futility, the last
three wars. From all angles, the question
of plebiscite was dead long ago and with
the accord which the Prime Minister and
Sheikh Abdullah have reached, it has
completely rone and today there is no
Plebiscite Front.

The leaders of the Front have shown
political foresight and wisdom in the best
interest of the people of Jammu and
Kashmir in particular and of India in
general.

Mr. Vice-Chairman, Sir, the basis of
creation of a State is always the trust of
the people. India, under the leadership of
Mahatma Gandhi end Jawaharlal Nehru,
among other things, stood for mutual trust
and communal harmony. Sir, Pakistan is a
creation of discard, hatred and
communalism. The happenings of 19th
August, 1946 cannot be forgotten by any
Indian. In 1045 there was a communal
riot in

never forgotten by anybody. And the people
of  Kashmir, like any other Indian citizen,
have always remembered the horrors of

communal politics. Sir, a strongly
communal-minded Hindu can trust a
secular-mindea  Muslim. And

similarly a strongly communal-minded
Muslim can trust a secular-minded Hindu.
Kashmir, under the leadership of Sheikh
Abdullah can be a bastion of secularism.
Sir, Sheikh Abdullah is known to the people
of this country, may be in a different way.
But. Sir. to those who come from the
former princely States, he is known as a

spokesman and a champion of all  those
people  who were under double
suppression, the suppression by the

Britishers and also the princely order. Sir,
our friend, Shri Prakash Vir Shastri made a
men-tion about the accession document.
Sir, the accession document for all the
States, including Jammu and Kashmir was
the same. So far as Article 370 is
concerned, the position of Kashmir
irrespective of  what has been men* tioned
in Article 370, is not something new. It
was there even before, even during the

days of Britishers. So, Sir, there is
nothing  special about Karbmir. It is
simply surprising that in the name of
Article S70, new demands are being
placed.

Sir, a reference has also been made to
Maharaja Hari Singh. Sir, there is no
wonder that Shri Prakash Vir Shastri has
forgotten what Maharaja Hari Singh was
like. He was the same person who got
Pandit Nehru arrested in Kashmir. Sir,
Sheikh Abdullah came to glory in 1948
when the invaders were thrown out of the
State Liberation of Kashmir was not like
rest of the country. People of Jammu and
Kashmir had to pay its price by great
sacrifices.

Sir, the suspicion was started from the
critics of Sheikh Abdullah in India. It
was not from the other side. Th, mutual
distrust was there in spite of the
recognition of the uniqueness of the
State of Jammu and Kashmir
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in Article 370. Legal and political
assaults of Pakistan were also to a certain
extent responsible for that sort of a
situation. And, Sir, that gave no chance to
Sheikh Abdullah to maintain the balance.
Today, Sir, aftef this accord, a vote for
Sheikh Abdullah is a vote for India.
There is no pro-Dlem of plebiscite today.
If the people of Kashmir and the people
of India come to an agreement, then there
is no question of plebiscite. It is true that
a reference to the Security Council wa,
made by us but context and conditions
have since altogetbei changed over the
years, there was no relavance to any
outside reference. This ii purely a
domestic matter—and it was in that spirit
this accord has be«n reached.

Sir, w« learn from the Press that on the
day when Sheikh Abdullah took the oath
of Chief Ministership there was a
Government sponsored strike in Pakistan.
I do not know how it can be called a
strike. By the Gov ernment decree, the
offices were closed, the transport system
was stopped the chops and banks were
closed and the schools and colleges wer,
closed. How can this be called a strike? It
was shown on the T.V. in Amritsar that
some sort of a demonstration was held
but, Sir, the appearance was that it was a
gathering of young students only where
some placards were raised with anti India
slogans, as was directed by Mr. Bhutto,
the Prime Minister of Pakistan. There
could be two objectives behind this sort
of a move: firstly, new activist policy to-
wards Kashmir with attendant reper-
cussions on further progress of our efforts
towards normalisation between the two
countries; and, secondly, the impact of
any steps Pakistan might take on the
internal situation on this side of the line
of control.

Sir, Sheikh Abdullah is the people's
man and that position has not been
disputed. Now, that he has taken over as
the Chief Minister of the State, we are
sure that the question of liberation of
occupied so called Azad Kashmir will
also be taken in hand in due course of
time.

Kashmir

Sir, whatever solution or accord has
been reached with Sheikh Abdullah, has
been reached within the framework of the
Indian Constitution. Our sovereignty i
there. The State of Jammu and Kashmir
continues to be the integral part of our
country and there is no change
whatsoever in the legal and constitutional
position of the State vis-a-vis this
country. What is more important, are the
major political adjustments on which the
accord Is based. No doubt, Sir, Sheikh
Abdullah today, after his return to power,
is in a disadvantageous position. In view
of the difficult economic situation in the
country will not be able to divert as much
funds to the State as it may need. But, we
are sure, Sir, that the projects which
Sheikh Abdullah has announced after
assumption of Chief Ministership,
particularly the Lower Jeblum project
which, will be completed in another 18
months and that will generate 105 M.W.
of power, synthetic detergent plant, fruit
processing plant, cement factory and a
number of other industries are shortly to
come. Enterpreneurs are coming forward
to start new industries in the State. With
the opening of these industries new
employment  opportunies  will  be
generated in the State which will make
people happier and also, at the same time,
help in the economic development of the
State.

Sir, people cannot be fed on slogans.
What is required is a positive programme
of all round economic deve. lopment. All
our efforts on the part of the State, the
Centre and also the peo' pie so that
progress can be made and the State of
Jammu and Kashmir may, in course of
time, be brought on par with other
developed parts of the country.

Sir, recent unfortunate decision of the
American Government to give arms aid
to Pakistan is naturally disturbing. But,
Sir, it is not an important factor. So long
as the peopl* are determined to live a
particular way of life, no outside presiure,
maybe in the form of arms or in any
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other way, is going to be of importance.
What matters is men and not weapons.
We have seen this in the successive wars
forced on us by Pakistan. The victory that
we achieved was because of the
determination and conviction of our
Armed Forces and the people of India in
the course of defending our territorial
integrity. It was for these reasons that
Pakistan had to suffer crushing defeats.

Sir, we are conscious of the utterances
that the Prime Minister oi Pakistan is
making in season and out of season but
the people of this country and particularly
the people of Jammu and Kashmir are not
in the least deterred. God forbid if we ar«
going to have that sort of a situation
again, the people of this country will
teach them such , lesson that nobody in
future will dare to put an eye on India.

Sir, it is a political agreement, no
doubt. This agreement has been reached
between the Prime Minister, who is the
head of the country, and Sheikh
Abdullah, who is the spokesman of the
people of Jammu and Kashmir. There
might have been differences in but, Sir,
we are quite sure that with the warmth
and trust generated among the people of
Jammu and Kashmir and with the natural
sympathy and warmth that India has all
along been displaying to the people of
Jammu and Kashmir like States in the
country, now a climate will be created for
a " era of economic prosperity and better
living conditions for the people of
Kashmir.

Sir, in this connection it will be only
too proper to recall the services rendered
by Kumari Mridula Sarabhai, because she
gave her life in her mis* slon to bring
accord between Sheikh Abdullah and the
leaders of India. The lady is no more but
this accord la really the fulfilment of her
dream and a lasting memorial for her to
the services she rendered to the country.
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Sir, I would also like to take advantage
on this occasion to extend our sincere
felicitations and congratulations to our
Prime Minister but for whose
farsightedness, political acumen and
statesmanship this accord woulu not have
come so soon. W« also appreciate the
political wisdom of Sheikh Abdullah,
Mirza Afzai Beg and other friends who
saw the writing on the wall and believed
in coming closer to the people of India,
wh» have dedicated themselves to
standing side by sid. with th, people of
India for the prosperity and progress of
thi* country.

Sir, I sincerely welcome this  ac-
cord.
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UF I%7 1 gHIL SToTHoFe & WIS
T @ AP0 A 0 78T § (7 F
FEH AREANT &, A TARIF 0 1 qAfeai
# ar fawamar 1 9 A AW ¥
fawe T w@T & A% g7 A H
7 fFeft w #1749 faer 7 owEw

FI0 AU FAIL AT TG T 2

s P. M. f mfax ofisam & avas
garerFar fewr g ? WA 3w
gt faat Fag a1 Sl a1
T FAT AT # WIT qF GfET qgw
F qF v F ag qumar § f dar
FEO sfaEr 1 AT g | W
FTOHIT fgrgeama &7 9971 98T gav
ar wra &1 feamw 2@ awg fam
SFIC A & A IFT g, g9

H A ZFT gu WX W@ W AfEw
arardt ufaw 9t g% 31 Iee w7 A
| wEE WL AT JvE W
® HAATL TFFEAT T AT AT A9T EAr
Fif% Tgh 7% AqFHET T TZEA |
=5 gAre frm 7a & 5 Sl &
wwg # dfed GgE § 9w A7 | aEE
WY WY AT AT FA AT T 0
& yaqa fag s w f& wwar w0
wrEATHT & wa|e & & far g
qred A1 qifee § faa awdr 2
R g A fF I wew Ao @
3 RS—9
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q 91 a1 i & a9 oEite §7
& AT T WA § § w@d v &5 )
gl wdt St WX o AT Aw @t
A w3 F1 7 wfawe w1 g9 &)
I gy 5 wgraer av AamE A AE
agi &Y swar 9 a w1 foim 72 f
ag uw f5w 5w & a9 fes awar
2 ) W FUHT & qraew § 9w 9w
cfasmge &1 AravgFar 7@ 41 ar e
FT AR, T, THIT HT JATTE
% TATE T WEAST FAAT FT ATAATH
T TAGEAT FI 9 FEW & oarg
faerm w01 &1 fvig 7Y 73 ¢ W
#t Af widt A & Age7 & 3o fag

a9 mmarfa 47 | wwiad s afEes

q g frar &1 qfed A @™
qgE 7 2 AFFAC F TH AT KT AT

® gAAEH JEEYE § ORI Fi

ST T AT AT BEET F AT fF FTeHIT

faat s wfew aeew g WY

At weger w2qw T w1 o owf ameE @

HI%6Z qrfeears 31 g & fau sqa
& "z mifseama &1 o5 arq #1 Afgwre

2 fr wow sfera AT woft gramr &
ford wrefT 7 53w ¢ W7 AT

qifEearaT wu gat A4qraeer Ao

et & 7 A dfew waEgT Ww GgE
o7 #qifF 39 F1 v 97 faw g7 7 wgl-
71 #t aw faam o fag @9 W
WIS AT 9 990 FIWHIT F HETTor
q Wi & W Igw1 faed w6 fan
w7 qifFmara & amg @ve-fezw o-
¥z areq faar | @few o v e §
fergea & dwrewr i of a1 @ wT
T 9T 0 T OWET 9 ¥R —

"If you accede to Pakistan I shall not
treat it is an unfriendly act but I shall not
tolerate even for a minute the state of

suspense. If you want to accede to India do
it now and here."
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(ot AT AT
T grETe NN k% wes § ) &fE 20
AT F1 Nfw@ F 3949 § 7T
gaaT F¢ fagr 9T 99 799 26 WHET
® FIVAT F AZIAAT 7 A ¥ AT
£ ax 51 9zary @ | THfAT w1A 0y
Fa 1 srEnifa 78 & fr o &
|G 1 FEAT ZAT . TA A ouwoH
F O Mued fra sdar ar gat
gl 1 faer soaw (& q@wT ATEAT
g fr #am a9 1946 & q®F F9AIT &
wz7 fall 3t st wdEa #1 gfawre
a1 ! "t WY AT 9% e ATET
2, "o WY AT 97 FEIANAA FHIGA
2 | @ woar wreh Ay 9fa 97 =
g A5 2 | K qoar wrgar § o
fapedy a1et 7 weg s § cAfaarer
wiw FY 8 Atz #4n fft ordl & wa-sng
AT TG & 7 FEITATE qAREAT
F owa FONT FT owwE 2
faar @t ag #gr mt 7 Fgi o7
fadrr feafa & 1 svor st e
o & gwa ww feafs % w=e oww
AT qzar, afFr wrow a1 §F wEa AT
AT I atq F1 AT AT FEAT
wrg f 17 5 1aT, 1949 W weETd
q&7 W A F3T T4T 91 A Fiezavsz
wavaet @t grvasa fear wr ar fF-

That in due course JK would be ripe
for the same sort of inteeration as has
taken place in other States,

a1 gafat gua FrdT ¥ ow faug
feafs =1 @ fer widizane
wavae 1 | Ffww 7 wer sy ag 2,
WET % TH A9 qwH FT 94 g,
wifeger 370 929 WY a1 wg W 2;
wigt @% afaa faez &1 qamw @ 99%
97 WIEZF T ¥ & 91 WIH W FTHT
T¥ 91y & W gt aF v faww 7,
gy fawgi ¥ srenT & sgEvas
famifar o oy & Ffe gz 2
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T AYAS ATH T gHIEE | @ ag TF
wiE &1 feewr 2, wwH gEe
wrafa agl g1 o @, afeT st aw
FaFw FHIO, g B, 7fanT F@-
ww w7 safefezamm &, s o= wegen
AT STEAA I 9TgT &, T THH( FHA
WIAT; BF WA 8 W @ .Y
11T g} fear 2 afsw ava & guwt
TH 719 TCA FAT g 5 uw |
wegear § wg1 g fv  cafamsz
g (awwm sffade, w® owwa @
T 2, T gy & R oS wee
wEE § ™ g E I B ORE,
At a7 a1z fme = awa &, faeft o
T, #Tgs8 UL AT qFar & | & g
ARAT ¥ WG THH FTAAT g7
arfgar | cafaamez #1 s9g F 3T
&1 ## ' AT i w fw arfaem &
T WA wAr 4 ofame
Wi w1 gl A w9 fx; fEg A
Fifger § 79 1948 HHw a7 & 707
mfrears w1 wwr feaday G,
gl 35,000 AW wrgw qfw
mifFeare & Few § &1 9 97 ) FfF
you dar F@v & wfax sy dnfa
guq 1953 7 fewre v & A
o1 (7 9 sregren w7 a1 § | @y
F1E 73g 787 & o wror ot FTOAIT #T
FwT arferar ¥ aTg gArt §rEey
ATaE 7Y #, 3 WAE TF & T &)
srar forwert daz wawy & @1 Fifory
To AT #1 g arfer fF sa-afads
¥, wEATAAT A, I F Arg afw-
AT AT ZW A ZfezwIor T AW 0
wifs arfgwar 51 2 o fa 0 v
faara f el waew™l &1 aged 2
ag #Ar7 qrfEEe & wra g whE
arw sfagm 7 gz wifag 77 far—
et 2w ¥, wifgeara §, qeqfaeas
¥, fTw ¥, $vw @, afew feegeam 4
aiegfor urar ¥ far a2r arawas 2
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f& sofit & wae ad-factemr &
Aifa aer 21 Wiw waT v wegen Agt
77 wAwa &1 wfas wmrg w7 faqfaa
&7 7% aq & awwar § & g awaa
F1 %44 wfa=r & o ow 3w § g9
HEATT A} § WAw FOA Agan, afE
T qrA § qHl OF qger @, Wl aw
sl F1¢ Mg aragm 47 gar w0
" ifam 51 e fawer g1 T 91,
FT #17 o & e & e mifgean
¥ gw N9 AL F% "awd 47 gAAr
ST AT FTHIT F FT57 agHa 41, =
AT FIVT F FvaE § w07 ST
AT qr fF 97t fore g 20 9—
I wAE e W g afaesr
F1 0 qEIT AN GET—AT AT UTH
WE WegeAT A W OHIY W
FT A%a ¢ (% o wegear 1953 &
qE g 7g! wor ! afved wang
AT AZE T WG wEgeAT FT A9 WG
faar, v Fhw SWiET &1 IN@T FF
T TV & weaT oy M fremardt aw
1 |1 @71 " oo, Ffew o9 69
1952 % qfteg 42T A19 @€
g wegeAt &1 faea & o @@y 9
& TEGEAT A Tl (F A AT T
2 @ qwa wra fafar, ¥ o wwy
Tel a—TaHT q&q w1 a1 f5 @er
¥ g T Q¥ 4% B o, g gfe
TEFT A W ot f ; § awmA ¥ 5
%1 gaar fafoee @, a1 s°% @y
oF 29 TaT ) A qr | A1 3w F fAw
ey & F gaT qrs & wiaer fmw
g1 | AT O ¥t argw Ay 7eg & o
HZ IITAGN gFar & 917 g4 az7 fag
gz wedt v s foo 9% o 39w
T §F W Adw Tw wegeA
FY 1953 ¥ 5T 721 47T WL ug Ao A
i g#Y Wy a7 wE 4T # g
217 T TG A@A I TE wegeAr UF
TN ¥ Feand aIHT g § ¥ 5

Kashmir

TfRERIT 7 20 FATAC 1947 B A
Fopmt ar, At 7% Wa AT WA HegEAT
Figa a1 DiTEmT 1 99 % gvd 4|
I A4T ITE EAGEIRT A qg@gd &
wrq afmmis frar wrel 3 g
& faq 1 wdr wvawr & fip o/ 3w e
# oAt & At 3 owgEr v aga
qT AT FIVHT? T Fq AT F1 OF THATA
g fsmat awg & wvdlie #1 oF
fara 2at fuar | s ara w1 faamr
gt g A wfsam @ dt A
ww wnad, frem A sefeees
g7 HEHT £ FeErG faaw d | T
AYE W W A feoe a w6 9 9
W ¥ & Ty W g a0 Ee 2
qFA AT | FfEA 1953 F 4% THY WERT
fot o, fr T & @ OF femaifen
A § AT FE BT GHAI HAT ATEA
T W 59 gay ug gy e m e
FF Y wAw d Sifgy wifw 9w
9T AW & WE T TH qwd 2w )
€4 st fr feraiw #r owar Wk
draefady w1 gAY 25wt o ) qulag
1953 % 1% WA &CF T A AT AT
FH\MA T e e | wias & whaw
wfuFIT &9 27 og #7 | w@lee g
FTHICH T AL H AT @A 920
fag wmr w21 & oY g% aeg w1 wfalwar
A BT gy WY T g wEnw 7w v swd
w2z g faafza oM o1 @ ) e
wEf T GIEAT WiEmEEe AW, wedw
o 2T Wgiwar 2wt W ot
Fiwoe Ay UAEY Frar w22 A Ay
BT AR W4 GAaqz FAr § WK TE
TR gl F 1 g {Tar §, 9 (% s
& uErpon & fau Sfag 76 & 1 v
ymeR dwr o Sf 7 g fw afad
HIFE W% STEAfHET &, WIT o &7
AT FFAL § TZ TF Heel FeATE | 4@yl
q¥ AgA & 9T § | A1 5y A qa
grar & T @ a4 faar mar g 7
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T weEAl 21-22 ®@iF & @iz fwT
¥t O F K w T H WY F anaa g
1965—-66 ¥ TEA SHUINT F AIFT
ug Fagen 2 fagr ar f& wwie ¥
vifieears w7 fegeam AT &
A gewr  fwgr g & whw #
wnaar g fm wwa qfads & @g 4fa
qIF F TF F 9% AT w9 & (7o gfm
7T W1 g 7 a7 wma § & wrefiT
ATE T U WOAH ST AT Ty A
wg Wit sy ¥ e wa Afanme wz W
=rE wigvasar w1 v 7 # ) Afws fee
¥t g% wagaT vt @ aifgo o
*T At &1 gaw @t ¥ gfafay fewur
ar w fee aife ar & wdvady wife-
w4 370 % feare vT a8 AT wegiT
WA ST XY AL AT T WiWW W
T T % | T 5g vE T 2 fRan
g ety Ffewio & A w0 ge
wYe 2ty xfer & #di | & woaar g i
a4 AR GTEE AT MET AfadiwT
Fr vy woA ¥ AT q ET 98w & e
fegmeamr YT w0 wegeat & A 0 Wt
waAtar gwr @ a8 nifewar % fao o gz
&, a1 THHT OF FrAAT 77 5 v
* for gwa o3 FEw oo Agrar & wfee
m AT e & 97 & 78 7A FAT A8
g W1 S|r swHY TIsy Sff 7 of wgr e
ug Ffoam i & wiwwarq e fw
A 5T uF A GE raTHs g af @
afiem fooe ot oF 5% 51w Ere E
AT B wg ArA "w0E A wifgy fw
WA WFEEAT W WA ORI F Al
¥ wwAT T FAT E, BH WA W
WS |OEA FY AGT H A0 Avaar wfgo )
WET A HEA F Tooer wd ag wE arar
%W FANT & (90 39% wreg wem &
TR ¢ ST & &0 fae & | FT & g
o< g® ez fgm #t e F w7 wew
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wFe FTA1 AR | FH T A H FvA-
aify gfeesion & s 7l w0 aifad
sz 1 & cfamrze #% ara e fea
wifs T A F g I A Gl
adt g€ ¥ AT wrwr suA fasga [
FETA TGN & | AGT T LT qHAAT 8
fama = arg &1 Ngom w7 & g
FIOAT AT A4 WIS & HT 2|
T giffFes ®1 Frei7 & G §
wEA ® F1E qiEwr 74 & | qifwEe
1 qE 9T cAfawEE Fram w0,
A1 FITT I qF § W qw
HT WA T WAL AT AT F A9 G
F a2 QA & | wa qifipeas & fag wrd
wifged 740 w8 sar & fF ag w19
& art WAL AT wg WWI6 gHA AZ1 A
Aaqr A1 3Aw fmar ar f& 7
Tt TG AT AYAT TR T[T T E,
Ag gwa g w7 faar & 1 o o qgr 92
FAHA HIE I AT FET 4, 7 AT W
a0 & wgHa A1 17 & 1 qf wron & fr ag
AT FAANAC FAT ¥, IHE ArEwA FAGH
FT HAG( HT HATTT AT | W qifemears

“q gAAET ¥ ww A o] fe sredre

AT AT § wedt gren guar faar qr
HITHIT AT AAAT FET THTT FTHET GHTAAT
& ot srar fF 397 1947 F Pagr 4t

THE MINISTER OF DEFENCE
(SARDAR SWARAN SINGH): Mr. Vice-
chairman, Sir, this is an occasion which gives
a great deal of satisfaction because the accord
which facilitated the changes in the
governmental set-up of Jammu and Kashmir
has bean very widely welcomed throughout
the country. In the other House and in this
House, the leaders of the various political
parties have pledged support to this and have
also recorded their appreciation of the manner
in which this accord has been arrived at. But I
am conscious of the fact that there is one
political party which still does not appear to
be reconciled and is not prepared to admit in a
straightforward manner that this
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agreement is a good agreement, i, however,
do have the Reeling mat their original extreme
reactions will have been considerably
mellowed down by the passage of time and |
would nui like to enter into any argument with
them. And I would again reiterate the appeal
that on an occasion like this, it is in the best
interests of the country—and may be,
perhaps, in the best interests of that party
itself—tot them to fall in line with the broad
consensus that has emerged in the country;
and that consensus is that this is a good
agreement, and everyone has appreciated it
and has extended support to it.

The speech of the spokesman of the J ana
Sangh, my esteemed friend, Shri Prakash Vir
Shastri, was, if I may say so, a laboured
speech, and he did want to put across his case
in as plausible a manner a, possible, parti-
cularly when a weak case is argued. And he
did try to urge certain points. I carefully
listened to his speech »nd 1 also wanted to
understand as to what his approach was. If we
analyse the arguments put across—and this is
the only discordant speech—it amounts to this.
Sheikh Abdullah, in his words, has a history
which does not inspire confidence in him that
he will really change as a result of this accord.
This, if I may say so, is the main burden of his
speech. And there is a history behind this
whola episode in Kashmir which is well
known to the country. There is no doubt that
there was an estrangement between Sheikh
Abdullah and the national leadership and also
that there was an estrangement between
Sheikh Saheb and certain important influen.
tial political elements in the stf-te. And there
was a long period that elapsed after he was in a
position when he was out of power. There is n,
use citing his speeches of that period, quoting
his speeches or statements made after he was
released. Obviously, those speeches and those
statements were made in a different context
and under different circumstance.!. No efforts,
perhaps, were neces. sary to undertake
discussions or to bring about an accord if
there were
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ao ainerences. J-.ei us iace tne problem
squarely and frankly and the essence of this is
that Sheikh Saheb had a particular viewpoint,
had a particular approach. Here was in
Parliament and amongst the political parties
another approach. The whole object of this
dialogue was to explore the possibility of
finding a common ground which could be the
basis of both understanding of the basic
issues, constitutional or legal and also which
could be the basis of fruitful, cooperative
functioning so that the bitterness of that
period may be forgotten. Unless we view the
problem in proper perspective it is possible to
cite quotations to highlight any particular
aspect that might be in the mind of any
objector or any community, This is an
occasion where the temptation to make points,
temptation to dig out the unsavoury past has
to be given up and we have to examine the
accord both from the legal. constitutional
angle and aiso from the political angle. I have
no doubt in m, mind that any examination of
the accord and the subsequent events in a
dispassionate manner will convince any
person that this was a good agreement from
every poinl of view in the interest of the
people of Kashmir, in the interest of India and
in the best traditions of the way that the
Congress has from time to time been tackling
difficult and complicated matters and taking
the responsibility of taking decisions which
might solv, som., pending problems, some
pending controversies and disputes. And this
is further proof of the virility and the vitality
of our system which enables us to resolve
these matters in a mutually satisfactory
manner.

Having said that, like all accords if w, try
to project that all that we wanted to achieve
has been achieved, it will perhaps not be
correct.

SHRI SUBRAMANIAN SWAMY: What
did you want to achieve?

SARDAR SWARAN SINGH: I will let you
know. I am glad that now you are in a
constructive mood II you listen to me  you
might find the
answer.
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SHRI SUBRAMANIAN SWAMY: The
more [ listen to you the more I get confused.

SARDAR SWARAN SINGH: We wanted
to achieve goodwill and understanding which
is probably foreign to Jana Sangh. Similarly
Sheikh Saheb in the initial stages had a
particular stand. I have not said something
new. It is men. tioneu in th, various
agreements that have been signed. It is
mentioned W the various clauses of the agree-
ment that has been signed, it is mentioned
there that he took the position that what
happened alter 1953 should be reiewed. that
he is bound only by the position as it stood in
1953 when he had to leave his position. This
was his position. So, like all agreements it was
an sgiee* ment where there was an element o
give and take and we, as responsible
Parliament, should accept that position.
Having entered into an arrange® ment, every
effort should be made to make that
arrangement a success Now, we should
seriously ponder that an, highlighting of our
viewpoint and ignoring entirely the viewpoint
ot Sheikh Abdullah and his colleagues will
create a definite disadvantage and might retard
the progress towards stabilisation of the
situation which is the main objective before
us. We should, therefore, view this agreement
in that spirit.

Now, I will make my comment in
two parts. About th., legal and cons
titutional ~part, there is this clement
of give and take , and 1 will say that
frankly because 1 have been asso
ciated with this agreement and it is
my duty to explain the position clearly
so that there may not be any doubt
or. any score. Basically the accord
iy meant to pave the way for lasting
co-operation among thos, who are de
dicated to common objectives, ideals
and values, namely, democracy, secu
larism and socialism. Has the Jana
Sangh leader any objection to any
of these words? Perhaps you do not
believe in  secularism. If you do,
then, I have no objection. Silence
sometimes Is consent and I presume
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that. The accord is based on re. cognition and
reaffirmation by both sides of two
fundamental points: (a) the accession of
Jammu and Kashmii to the Indian Union, in
which Sheikh Adbullah himself played the
leading role, is final and irrevocable and not
subject to any kind of a plebiscite; (b) the
special position of the State of Jammu and
Kashmir, recognised in article 370 of the
Constitution of India, will continue to govern
the Centre-State relationships. Sheikh Saheb
was keen for a complete reversion to the
position obtaining in 1953, but he accepted the
position that this was not possible. But what
has been agreed to is that all the Central laws
relating to the Concurrent List which have
been extended to the State since 1953 can be
reviewed by the State Assembly and, if in the
interest of the people of the State, the Legisla-
ture makes any changes or modifications in
them, and the State Government makes a
request for assent to the President, he will give
his sympathetic consideration to the  matter.

Now, in regard to th., provisions of the
Indian Constitution which have already been
applied to Jammu and Kashmir in toto, there
will be no changes or modifications. I would
however, like to add that in respect in of such
provisions as have been applied to Jammu and
Kashmir with adaptations and modifications,
the adaptations and modifications, can the
amended or repealed by an order under article
370, each case being considered on merits.
The Stat, has a Constitution of its own in
regard to some of those items considered
essential for the proper functioning of the
Union, it has been agreed that no
constitutional changes will be made. In a
sense, those provisions will become
entrenched provisions. Now, I would like to
say that the accord covers not merely thos,
constitutional and legal features to which I
have made a reference but on the political
plane, too, the accord symbolises the same
desire for mutual understanding, and there is
alsoagive and take. As Sheikh Saheb
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rightly and the other day, what is more
important is the accession of hearts and
minds. One major outcome of the dialogue
has been, as indicated by Mr. Beg as the
President of the Plebiscite Front, that
plebiscite has been rendered irrelevant. The
organisation is soon expected to decide what
new name it should bear and what
consequential changes it should make in its
objectives and character.

Now, another question has been put
as to what was the necessity of this
change. Did the former Chief
Minister, Syed Mir Quasim and his
colleagues and the Congress Party
And any difficulty in dealing with
Pakistan so far as this question of
Jammu and Kashmir is concerned?
I would like to clarify that the autho
rity to deal with Pakistan in this
matter is th, Central  Government.
Let wus understand that correct Con.
stitutional position. So far as the re
lationship between the State of
Jammu and Kashmir and the Cen
tral Government is concerned, that
»s a matter which is governed by Con
stitutional ~ provisions. Some of these
more important aspects, [ have al
ready mentioned in the earlier part
of my statement. There is no ques
tion of Syed Mir Quasim not being
able to deal with this question in
relation to Pakistan. In fact there
wns  complete  co-operation  between
Central Government and Syed Mit
Quasim as Chief Minister in all the
approaches that we had with regard
to the question of Jammu and Kash
mir. Our firm  position throughout
has been that Jammu and Kashmir
is an integral part of India and no
amount of argument, no amount of
shouting or no amount of any
different voic, raised by Pakistan can
alter this fact and we firmly adhere

to that position. This is clearly
India's attitude and in this respect
there was no differences of opinion
between us and Syed Mir Quasim.

In fact..........

SHRI BANARSI DAS; Then why way this
change of leadership made in Kashmir?
Did you fined any
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difference there in
administration?

SARDAR SWARAN SINGH; I have
jotted down your question. This was
one of the questions you have raised.
Syed Mir Quasim was in the Indian
Delegation from time to time when
the question of Kashmir was agitated
m one form or another in the Gen
eral Assembly of the UN and some
times in the Security Council also.
He was of the sam, view as the
Government of India and on several
occasions he made very wuseful in
terventions and made sound contribu
tion. This was very helpful. But
the Dbroader question is one which
we have to deal in the Centre
and there should be no dilution of our
authority and our  responsibility in
this respect. Of course, in this mat
ter we can ask for help from the
Government or the leadership in Jam
mu and Kashmir, whatever may be
the  political  parties,  whether  the
leader may be in th, Government or
out of Government. Then it is ask
ed generally as to what wag the
need of the change. If I might say,
the need for the change was that
there was an influential seel ion of
public opinion in Jammu and Kash
mir which still was not in the main
stream  of Indian  Nationalism  and
which from time to time raised slo
gans which were inconsistent with the
position  that Jammu and Kashmir

carrying on

had in the context of India. For
instance, the very concept 'Plebiscite
Front' is something which is totally
unacceptable to wus. If an organisa
tion with plebiscite SS its objective

give, up that objective and is pre
pared to co-operate with the other
secular and democratic elements in
the best interests of the State and
the country, this is something....

SHRI MAHAVIR TYAGI (Uttar Pradesh):
Are you sure that Mr. Sheikh Abdullah will
not support the plebiscite?

SARDAR  SWARAN  SINGH:
There is absolutely no question now of
plebiscite and we are convinced that
Sheikh Abdullah has himself
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made statements to this effect that

plebiscite is now irrelevant and there is no
question of plebiscite. If a statement is

made that accession is final, then  what
is plebiscite for? The answer should be
known to a very distinguished

Parliamentarian like Shri Mahavir Tyagiji. If
accession is final, then what is plebiscite for?
That is why according to the statements made
by Mirza Afzal Beg who was the President of
the Plebiscite Front, the concept of plebiscite
has now become irrelevant. That has been the
statement mad-a by both Sheikh Saheb as
well as Mirza Afzal Beg. In consonance with
our general approach w, try to persuade
all freedom-loving, secular and democratic
clements to work and cooperate together,
if we succeed in winning over certain
other sections or giving opportunities of co-
operation to the other sections which were
keeping themselves away, then, this should
certainly be  the  objective which is
worth-while pursuing politically and which
is inthe best interests of the country' and
this was precisely what was done.

Now, I may say that even in his
political —arrangement, there is again
a give-and-take and this  explains
another query that was raised: Why
had the Congress to step down? The
Congress as a Party has. from time
to time, at crucial moments in our

history, risen to the occasion and we
have been able to demonstrate that,
contrary to what many of our critics
say, in broad national interests we
have got the capacity to chuck off
office if we have felt that it is in the
best interests of the country to do
so. Therefore, I would like to pay a
tribute to Mr. Mir Qasim and his
colleagues ------

SHRI SUBRAMANIAN SWAMY: I do
not think so.

SARDAR SWARAN SINGH: Perhaps
this is something which, you cannot
understand.

[ RAJYA SABHA ]
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SHRI SUBRAMANIAN SWAMY: Let
me see whether you are able to do that in
1976.

SARDAR SWARAN SINGH; Well, even
in a small municipal committee like the Delhi
Municipal Corporation, you had to wriggle
out and very reluctantly you left offic. when
you had lost the support.

But, here, we the Congress people are
having an overwhelming majority in Jammu
and Kashmir and there was no dissension and
the entire party, by a unanimous resolution,
has pledged its unstinted support to Sheikh
Abdullah.

SHRI SUBRAMANIAN SWAMY: Itis a
surrender.

SARDAR SWARAN SINGH: Although
they have gone out but they have pledged
themselves to  support this  present
Government which consists of eminent
persons, these are the traditions which. I
think, only a party like the Congress can
establish, that they can-bow out. that they can
make room for others, if that is in the best
interests of the country.

SHRI SUBRAMANIAN SWAMY: It is in
the best interests of the country if it is all over
the country.

SARDAR SWARAN SINGH: If there are
men like Sheikh Abdullah in other parts and
in the other States of the country facing a
similar situation, we would like to do the
same thing. But we cannot go out in favour of
the Jana Sangh.

SHRI SUBRAMANIAN SWAMY: Why
not?

SARDAR SWARAN SINGH: Because we
also know that the surest way to take this
country to ruin and disintegration is to adopt
the Jana Sangh ideology.
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SHRI MOHAMMAD YUNUS SALEEM
(Andhra Piadesh): He himself does not
believe in that.

SARDAR SWARAN SINGH: Sometimes
he forgets what he has learnt in th, USA.

SHRI SUBRAMANIAN SWAMY: Well,
you are here to teacn me.

SARDAR SWARAN SINGH: What
can [ teach you?

Now, Sir, as I have said, what the Jammu
and Kashmir Legislature i3 doing is an
experiment, unique in the annals of
parliamentary history. A new Government has
been ushered in under one of the stalwarts of
the freedom struggle of this country
composed, besides himself, of three other
distinguished individuals. Only one of them is
associated with any political party and that
too is not yet represented in the State
Legislature. I refer to Mirza Afzal Beg. And,
yet, Sir, the new Council of Ministers has
been ushered in, not only following the
voluntary exit of the former Government, but
also with its full support and co-operation and
that of the Congress Legislature Party which
commands an absolute majority jn the
Legislature. So, there is a balance in this
accord as well and it is this which We should
not miss. There is a give-and-take and there is
an appreciation of each other's point of view
and difficulties.

A point was raised as to whether any step
has been taken to alter the constitution of the
Plebiscite Front. I think the Hous, should
know that Mr. Beg has already said that the
organisation is soon expected to decide what
new name it should bear and what
consequential cnanges it should make in its
objectives and character. This has already
been stated publicly by Mirza Afzal Beg.

The accord is only an extension of the
wider unity and understanding which it
symbolises. As Sheikh Sahib
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put it very aptly the other day, it is an act of
faith which has brought both sides together.
What is aimed at is that "all secular and
democratic elements should combine their
forces tegether to light the many challenges
faced by this nation. There i3 reunion of old
friends, a re-establishment of the trust and
confidence of the glorious days before and
immediately after Independence, and a
decision to forget the bitterness and estrange-
ment of th, past.

Sheikh Sahib's decision to join the
mainstream of national life brings to the
public affairs of this country—at a critical
stage of our history—an outstanding leader
whose dedication to certain basic ideals and
principles is beyond question. We, therefore,
look forward to th, benefit of his enlightened
leadership not only for the State but the
whole country.

Mirza Mohammad Afzal Beg's own
personal contribution to this accord has also
been enormous. He not only brought to bear
upon it his rare legal acumen and political
realism, but even risked his frail health in the
process of this long and difficult dialogue. He
never allowed narrow Party considerations to
come in the way of the larger cause. I am sure
the Housa will join me in complimenting both
him and Shri G. Parthasarathy for their
commendable labours.

May I also pay my tribute to the sense of
dedication, sacrifice and political wisdom
with which Syed Mir Qasim has played his
part in this dialogue. Under his leadership, the
Congress in Jammu and Kashmir has a new
opportunity, to give itself a new Jif, and a
renewed dedication in support of the larger
causes which this accord seeks to advance.

[The Vice-Chairman (Shrimati Purabi
Mukhopadhyay) in the Chair.]

Sir. Twould like to end (Inter-
ruptoins).
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AN HON. MEMBER: Sir or Madam?

SARDAR SWARAN SINGH: Chaiit, I
think, is Chair.

But I would like to say that small
objections raised on Article 37(1, jurisdiction
of the Supreme Court— these are, if I may
say, matters which do not even merit any
reply. I would...

SHRI SUBRAMANIAN SWAMY: Even
national integration does npt merit much
concern.

SARDAR SWARAN SINGH: I think
'accession' means 'national integration', unless
there is, in the Janja Sangh dictionary, a
different meaning for it.

I would like to say that sometimes Jana
Sangh party does not listen to voice of reason
when it comes froin us. But I would like them
to ponder very seriously over the reactions
that have been evoked in Pakistan. Do they
realise that the call for strike which was given
by Jana Sangh }n Jammu was quoted by the
Pakistan Radio as a protest against the agree-
ment? However...

SHRI RANBIR SINGH (Haryana): Birds
of the same feather flock together.

SARDAR SWARAN SINGH: However, if |
may say, if people say that we have two grea’.
leaders, both originating from Sind—Prime
Minister Bhutto and Shri Advani, President of
the Jana Sangh—who somehow pr other
unwittingly speak the same language, this is
because perhaps ill communal and reactionary
forces sometimes move in the same direction
and both of them adopt an attitude which leads
to the same result, whatever may be the
motive. I do not attribute any motives. But in
poetical  life, motives are important.
However the results of the
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concrete actions that are taken are even
more important.  So...

SHRI SUBRAMANIAN SWAMY: It is
like saying that there arre two Prime
Ministers in India, both from Kashmir.

SARDAR SWARAN SINGH: This simply
is un-proressorlike. Why 1is there strong
reaction in Pakistan? It is because Pakistan
does realise that this is a great change that has
come about in the who.e political set-up of
Jammu and Kashmir. The Pakistani elements
which are trying to create trouble here try to
induct these outside elements in the hope that
there are considerably powerful sections in
Jamu and Kashmir whose antipathy to the
Central Government or to the general political
life can be exploited. T'ru; was the whole
nodus operandi of creating trouble in Jammu
and Kashmir. As that capacity to create
trouble in Jammu and Kashmir has been
completely wiped out by this accord between
Sheikh Abdullah and the Centre, Prime
Minister Ehutto is so much upset. If our voice
of reason does not i ppea), please do take note
of this reaction that is caused in Pakistan and
if your philosophy generally is correct, then
anything that is disliked by Pakistan shou”J at
any rate, be liked by Jana Sangh because
sometimes they act m a negative manner. But
so far as Pakistan is concerned, ' want to
make one thing absolutely clear. This
agreement between us and Sheikh h. ->Jullah
and other political leaders of Jammu and
Kashmir is an internal matter and Pakistan has
got no business to make any comment or to
indulge in the type of slogans that Prime
Minister Bhutto did by calling upon the
observance of hartal. He had no business to do
it and he should not have done it even though
our Jana Sangh was asking for hartal. Shri
Bhutto should have desisted from giving a call
for strike. Jana Sangh is our own internal
party. We may have differences. But Pakis-
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tan leadership could not take advan-' tage even
of the wrong move that was made by .H.:a
Sangli ill ca.taiff for a hartal. Pakistan should
not have fished in troubled waters.

SHRI =~ SUBRAMANIAN  SWAMY:
Although We were isolated at the time of
Simla Accord, it has been proved today that
we were right. Today we are isolated in this.
But within one year, we will be proved right.

SARDAR SWARAN SINGH: 1 think this
isolation must be particularly painful at the
present moment when a facade is being
worked out that all the anti-Congress forces
can be brought under one umbrella.
Therefore, it must lie very uncomfortable for
Jana Sangh to have been isolated to that
extent again, I offer my condolences and
sympathy to them.

SHRI SALIL KUMAR GANGULI (West
Bengal): Madam, I welcome this agreement
between the Government of India on the one
hand and Sheikh Abdullah and Mirza Afzal
Beg, the two great patriotic leaders of the
people of Kashmir who are well known for
their secular views, on the other hand. This
was always a domestic problem of India and it
has been solved in a satisfactory manner for
the time being. The Prime Minister correctly
stated in her statement dated the 24th
February, 1975, that:

"Sheikh Abdullah had played a notable
part in the freedom struggle and in the
accession of the State of Jammu and
Kashmir to the Indian Union. He formed
and headed the Government of the State for
a number of years after Independence.
Despite the differences which led to the
subsequent estrangement, it seemed clear
from the public statements made by Sheikh
Abdullah as well as personal talks with him
lhat his commitment to basic national
ideals and objectives had remained
unchanged. He reaffirmed that the
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accession of the State to the Indian Union
was final and irrevocable. His main area of
concern was about the legal and
constitutional changes made after August,
1953."

Madam, the difficulties and differences
which arose were largely due to the mistaken
obsession from which the Government of this
country suffers from the date of independence,
that is to have over-centralization of power in
the hands of the Central Government. They
want a strong Centre without knowing what to
do with it and how to achieve the objective.
The Central Government in a multilingual
multinational federal state can be strong only
by having strong autonomous constituent
States with residuary powers and not by over-
centralizing all the powers and authorities and
consequent responsibilities in the federal
capital. People's participation is a very
important thing which cannot be obtained by
the bureaucrats sitting in Delhi in a country
with 60 crores of population. This fact is
forgotten by this Government. This is being
conveniently forgotten from year to year. A
strong Centre can be brought about into ex-
istence only by decentralization of authority so
that the Central Government may concentrate
on the powers transferred to it. leaving the
States to marshal and organise the people in
their effort to improve the economy. However,
Madam, the Indian Constitution,
unfortunately, as every school boy knows, is
federal in form but unitary in content. This has
led to the dispute between Sheikh Abdullah
and the Government of India. In tiying to
preserve the federal character of the
relationship between the State of Jammu and
Kashmir and the Union of India, these leaders
of Kashmir, Shaikh Abdullah, Beg and their
associates had to suffer for long at the hands
of power-loving auto-rrats to whom unity
means merger. However, I do not want to go
further into these details now. In order to have
a really popular Government in
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Jammu and Kashmir which might effectively
strive to put an end tu unemployment,
starvation and misery of the people, the
leaders of Kashmir have agreed to this
settlement for effecting economic changes and
development of Kashmir with people's
participation although in the process of hard
bargaining they had to abide by the provisions
of the Indian Constitution relating to the
imposition of the President's Rule unilaterally
by the Centre, provisions relating to the
Fundamental Rights embodied in the
Constitution which include the right of going
to jail without trial. It is very extraordinary
under the circumstances. In no democratic
country such a provision ever existed or exists
now. And the provision relating to the
Election Commission of India. So far as the
Election Commission of India is concerned,
Madam, it has become a scandal. It has
become a complete tool in the hands of the
ruling party. That is the experience
everywhere. We have the recent experience in
Trivandrum mwhen the bye election date was
announced but tc suit the convenience of the
ruling cliqu, the election was indefinitely
postponed recently.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): What has it
got to do now?

SHRI SALIL KUMAR GANGULI: It has
got connection. It shows what kind of hard
bargaining  Sheikh-Abdullah and  his
associates had to go through when they had to
agree to the supervision by the Election
Commission of India which is a mere stooge
in the hands of the ruling party. That is why |
say that in order to retain the federal structure
between the people of Jammu and Kashmir
and the people of India, they had to give up
much of their claims and climb down which,
of course, I should say. is a wise thing in the
greater interest of the people of
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Jammu and Kashmir for their economic
development. Now, however, it goes to the
credit of these leaders of Kashmir and the
forces of secularism that the policy of repres-
sion has failed and has been defeated. And
Kashmir has not been reduced to the same
position of mere administrative units like the
other Indian States which are called States
merely by nomenclature and courtesy and can
be made and unmade at the whims of the
Central Government. It has still retained a
little part of this federal character. 1 hope,
Madam, that with the active participation of
the people of Kashmir which the -earlier
Governments, the stooges of the Central
Government, could not obtain and which
these leaders, these respected patriotic leaders
can certainly obtain, they will be able to build
a new Kashmir as promised by them.

Thank you, Madam.

SHRIMATI MARGARET ALVA
(Karnataka): Madam, Vice-Chair-man, the
Kashmir accord arrived at after two years of
patient negotiations, I believe, marks a
turning point in the history of independent
India.

SHRI N. G. GORAY (Maharashtra):
Madam, would you not like to postpone thg
discussion till tomorrow?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY”: You are
going to speak next.

SHRIMATI MARGARET ALVA: Mr.
Goray, having started, may 1 finish?

SHRI N. G. GORAY:: There is nobody to
listen.

SHRIMATI MARGARET ALVA [? there
any objection to my finishing when I have
started?

SHRI N. G. GORAY; There is n< harm if
you continue tomorrow.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPERTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA); She has to
go tomorrow. Let her finish.

SHRI N. G. GORAY: Madam, I ask you
very seriously when there is almost nobody
in the House and after the Minister has
intervened, there must be some time given
to us also. It is not that at the fag-end you
call us and ask us to finish.

SHRI OM MEHTA: We are not going to
finish today.

SHRI N. G. GORAY: I am sitting till the
end. But, there is nobody in the House.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): If you
want you can speak tomorrow.

SHRI N. G. GORAY: She is a good
speaker. Let her also speak tomorrow when
there will be Members

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): She said
she won't be here tomorrow and that is why
I have given her the chance today.

SHRIMATI MARGARET ALVA: I am
sorry for the inconvenience but I hope that
since I hav, started I will b, permitted to
finish.

Madam, the domestic problem that had
defied solution for two decades has now
been solved in a spirit of understanding and
forgiveness closing the chapter of discord,
distrust and discontent. And, what does this
accord achieve It achieves two basic things.
On the one hand, it brings back into the
mainstream of our national life a patriot, a
stateman and a political leader of the people,
namely. Sheikh Abdullah. And, secondly,
and more important perhaps, it settles sets
once and for all the question of accession of
Jammu and Kashmir to the Union of India.
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At this stage, Madam, I would like to
emphasise what has been said so many
times today that it is not the legal niceties or
the constitiona details that matter, it is the
sub stance of the achif wement, the re-
establishment of ritual trust and confidence
that nraW,, Madam, the accord itself is sir
and straight The hon. Minister before me
has se out in detail the vagous aspects or the
agreement which has ., arrived at but I
would like to point out that it is an
agreenmet' t0 which reall.y ShOWS the spirit of g
teke

On the part of jp4ian GOyern-
ment, they have agreed to five basic points:

(1) Tha. article 370 will continue to
determin Kashmir's legal links with the
Unig, of India.

(2) That the Government of Jammu
and Kashmir would be free to review hte
laws coming under the Concurrent List
and extended to Jammu and Kashmir after
1953.

(3) That the jurisdiction of the
Supreme 'court as far as the Special Leave
to Appeal is concerned, would be curtailed
as far as article 132(2) of the Constitution
is concerned.

(4) That at as far as questions relating
to the rol, of the State Governor, questions
dealing with elections and the role of the
State Legislative Council were concerned,
any laws which would in any way ch?nge
the rules and laws governing these three
subjects ,would require the special consent
of the President.

(5) That the State  Assembly
would have the right to re-designate
its Chief Minister as Wazir-e-Azam
if it so thought fit by bringing forth
an amendment to the State Con
stitution.

In return, Sheikh  Abdullah  has
agreed to six points:

(1) That the accession to India is an
irrecovable fact of history.
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(2) That Parliament has powers to make
applicable to Kashmir all laws for
safeguarding the integrity of the Indian
Union, its flag and so on.

6.00 p.M.

(3) that the fundamental rights
enshrined in the Constitution apply to
Kashmir;

(4) that article 356 providing for
the extension of President's rule to
the States would apply to Kashmir
whether or not the State Assembly
consented;

(5) that the powers of the Elec
tion Commission will be unaltered;
and last but not the least; and,

(6) that the demand for a plebis
cite is dropped and that this ques
tion is settled once and for all.

(Interruption)

And what has been the reaction to this
accord? The whole nation—with very few
exceptions—has acclaimed the accord as a
victory for the forces of democracy,
secularism and socialism. The exceptions
have been the Jana Sangh on the one hand—
and my friend there has been specially active
today—and a small section of the House and
some elements in Jammu and Kashmir
themselves on the other. Their motives and
intentions are well known and I do not wish
to take up more time by trying to explain
them.

What has been the reaction of Pakistan?
Pakistan just watched with dismay its sephere of
influence shrink gradually in the last few years
and finds again that another subject seems to
have been removed out of the pale of
negotiations in the international forums. It looks
as if the goose that laid golden eggs for Pakistan
has ceased to exist because to Pakistan Kashmir
was all these years a bait. Whether it was a
question of arms suply, whether it was a question
of debate in the United Nations, anywhere and
everywhere it was this question of Kashmir that
was used J
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by Pakistan to build up opinion against India.
And this has today ceased to exist. As far as
China is concerned, they have their own in-
terpretation and naturally it coincidei with
Pakistan's reaction. As far as the United
States is concerned, we have seen the
reaction: it has again tried to pamper its
spoiled child in Asia—Pakistan—by giving it
a generous supply of arms to compensate for
what it has lost in the years and in this accord
which we have arrived at with Kashmir. But
as far as the world is concerned, 1 think we
have given a lesson, a lesson that
understanding is something which cannot be
precluded at any time in this country. We
have shown the maturity of our democracy;
we have shown the spirit which India alone
could give to the world and I believe that this
accord is surely a green leaf in he fading
pages of history.

There have been many criticism™* levelled
by various Members of the Opposition—at
least various points have been made by them
and I would like to briefly answer some of
them. First of all there has been the charge
that th, Opposition was not consulted at every
stage of these negotiations. I would like to
ask whether it is possible to come here avery
day with a statement and say "Today Sheikh
Abdullah agreed to this, yesterday we agreed
to that and tomorrow we will do this?" This
has been a process of negotiations which has
been going on for the last two years. As we
said, at different” stages all of us had to make
an even dialogue, negotiations had to be held
in a spirit of understanding, in a spirit of
compromise and naturally at every stage this
House could not have been consulted or
taken into confidence.

As far as article 370 is concerned, this has
again been of much debate today. I do not
think it is article 370 which really gives a
special status to Kashmir. On the other hand I
believe that it is article 370 which recognises
the special status which it already
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had and brings it into the purview of the
Constitut. M. In other words, article 370
serTes as a link between the special status
which Kashmir already enjoyed and brings it
into closer tie« with us and makes it possible
for us really to extend many spheres of
influence through article 370 to Jammu and
Kashmir. And, therefore, we feel we have got
to consider Article 370 as a positive step and
not a negative one.

Then there has come this charge that this
agreement has made Article 370 a permanent
feature. 1 stoutly deny this charge. It has
been stated by the Prime Minister that since
the Constituent Assembly of Jammu and
Kashmir which completed its work in
1956, has not asked for any change in this
Article 370 it means that it continues to
maintain the relationship of Jammu and
Kashmir and India and this has been the
judgment of the Supreme Court in 1970.
It is quite possible that we may reach a
stage when Jammu and Kashmir may ask that
this Article be amended or be completely
deleted. Now in spite of all that I would like
to point out that the integration has taken place
over the last two decades in various fields. As
far as the .motional integration is concerned I
think three wars that we have fought to
saferuard the integrity of the nation and
protect Jammu and Kashmir have really
achieved this and during the course of this we
have really been able to build up bonds of
affection between the people of Kashmir
and India. And then there has been
constitutional and legal integration as well.
The laws covering 92 out of the 97 Subjects
of the Union List  have already been
extended to Jammu and Kashmir and 26 of
the 47 subjects covered in the Concurrent
List have also been extended to Jammu
and Kashmir.  Then, whether it is on the
economic front or the administrative front
integration has definitely  been very much
in evidence. Today it is not possible, ai the
Sheikh  himself
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has admitted, to turn the clock of history
backwards and say that we are going to
reverse what has already been done over all
these years. In this context, Madam Vice-
Chairman, I would like to speak about the
question of State autonomy. Especially, our
friends from Tamil Nadu wanted to know
whether, in the same way as this State ha*
been given the status, they would also have a
right to demand similar status. I would first of
all like to point out that the question of giving
similar status to other States does not arise at
thli point for the simple reason that Kashmir
had the status as it is and which Tamil Nadu
did not have. Even then I would like to say
that whatever your demands, I am sure the
Prime Minister would have some way of
finding a solution even to your tricky
problems as she has been able to find to this
problem which defied solution for so many
years, (interruptions). At this stage, I would
like to submit that We have to appreciate and
approve of the role played by the Congress
Party in Jammu and Kashmir and its
leadership in permitting the smooth change-
over in the larger interests of the State and of
the nation.

Then, there has been the question of
jurisdiction of the Supreme Court. It has been
stated that we have made special provisions
by not permitting the Supreme Court to have
jurisdiction over Jammu and Kashmir. This is
not so at all. It is only Article 132(2) which
would be deleted as far as the jurisdiction of
the Supreme Court over Jammu and Kashmir
is concerned but I would like to point out that
as long as Article 136 stands, the Supreme
Court can override the State High Court in
this matter and see that justice is done to the
citizens of the State.

Then comes the question of the title. I
would like to know what difference there is.
If the State decides to call its Chief Minister
by a different name
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as the Prime Minister has stated over and over
again, it can call him by any name but as far
as the Indian Constitution is concerned, as far
as the Union Government is concerned, he
will be the Chief Minister of Jammu and
Kashmir, his powers will be those of the
Chief Minister and by whatever name he is
called, he will still continue to work and
operate as the Chief Minister of Jammu and
Kashmir.

Therefore, I see no reason why they art
trying to make mountain out of a mole

Then comes the final question: Can we trust
Sheikh Abdullah? This has been the point and
the trend of the speach of the Jana Sangh
leader. I would like to say that this is an
inspired argument. There is no deying the fact
that, Sheikh Abduilah has been a patriot; he
fought shoulder to shoulder with our national
leaders in the freedom struggle. H, was the
man who opposed the two-nation theory and
stood for secular concept of the Indian Union
and this was the man who played a very
important part in the acce-sion of Jammu and
Kashmir to India. If a misundertandinng did
crep at a later stage and if it did create a
wrong impression, perhaps something went
wrong somewhere and, perhaps, I would
admit, w, were as much to be blamed as h,
was if this misunderstanding was allowed to
develop into a real controversy. But he ha
today risen beyond a narrow outlook; he has
risen above personal pride and has extended
the hand of friendship or rather accepted the
hand of friendship which was extended to
him. We are proud that this misunderstanding
has been cleared. It was Pandit Jawaharlal
Nehrv. who had started the dialogue +o head
the wounds of this misunderstanding and it is
a proud moment fci us to see the final chapter
of this dialogue reached in a spirit of
secularism under the leadership of his own
daughter. And I would like to say, in the
words of the Prime Minister, that we have
every confidence that he....
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Sheikh Abdullah will make his own
distinctive contribution to th, task of
strengthening the nation and sustaining its
ideals,

I would like to say, in conclusion, Madam
Vice-Chairman, that Kashmir is not only a
military battle-field, it has also been an
ideological battle-field. It is here that the
secular concept of our nation was challenged
at various times and it looked as if everything
was lost. But this democracy, this mighty
nation of ours has stood the challenge and we
have been able to restore the faith of our
people in the secular ideas of our nation. And
it is in this context that we should accept this
as a moment of pride not only for the
Congress Party and its leadership whether in
Jammu and Kashmir or in th, rest of India, but
this is a moment of national pride *d I think
that this is an achievement which deserves a
national ovation and I hope that sections
which have stood apart from these national
feelings of pride and contentment, would ris,
about narrow party purposes and be true,
nationalist and joint in this national rejoicing.
Thank you.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Goray,
you do not want to speak?

SHRIN. G. GORAY; Tomorrow.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Tirath
Ram Ami a would speak now.

SHRI TIRATH RAM AMLA: I will speak
tomorrow.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Then we
adjourn till 11 A.M. tomorrow.

The House then adjourned at
fourteen minutes past six of the
clock till eleven of the clock on
Thursday., the 13th March, Wi>



